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OVERilMENT OF JAMMU AND KASHMIR

LABOUR AND EMPLOYMENT DEPARTMENT
Civil Secretariat, Srinagar

Notification

Srinagar, an" [1\ June,2026.

so \'11 The following draft rules, which the Jammu and Kashmir

Government proposes to make in exercise of the powers conferred by sections

154 and 156 of the Code on Social Security,2020 (36 of 2020) read with
section 24 of the General Clauses Act, 1897 (10 of 1897) and in supersession of
the-

I) lammu and Kashmir Workmen's Compensation Rules, 1972;

il) Jammu and Kashmir Payment of Gratuity Rules, 1973;

III) Jammu and Kashmir Maternity Benefit Rules, 1974;

IV) lammu and Kashmir Building and Other Constructions Workers

Regulation of Employment and Conditions of Service) Rules,

2006; and

V) Jammu and Kashmir Unorganised Workers'Social Security Rules,

2010;

made by the Government of .lammu and Kashmir in exercise of the Fqers
conferred by The workmenS Compensation Act, 1923, The Payment of Gratuity'r

Ad,lgT2,TheMaternityBenefitAct,lg6l,TheBuildingandOther
construction workers' (Regulation of Employment and conditions ci service)

Act, 1996 and The Unorganised Workers, Social Security Act, 2008, ; nd as the

case may be, which are repealedby section 164 of the said code on Social

Security,exceptasrespectivethingsdoneoromittedtobedoneb:foresuch
supersession, are hereby notified for information of all persons i <ely to be

affected thereby and the notice is hereby given that the said draft' notification

will be taken into consideration after the expiry of a period of forty-five days

fromthedateonwhichthecopiesoftheofficialGazetteinwhichthis
notification is pre-published are made available to the public'

Objections and suggestions, if any, may be addressed Labour and Employment

Department, Civil Secretariat, J&K labour-emo@ik'qov'in'
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Objections and suggestions, which may be received from anyperson with
respect to the said draft notification before expiry of theperiod specified above,
will be considered by the lammu and Kashmircovernment.

Draft Rules

CHAPTER-I

Preliminary

Shorttitle, extent and commencement. - (1) These rules may be

called the Jammu and Kashmir Code on Social Security (Rules),
2026.

(2) They extend to the territorial Jurisdiction of lammu and Kashmir.

(3) They shall come into force after the date of their final publication in

the Official Gazette, on the date of thecommencement of the Code on

Social Security, 2020 (36 of 2020).

Definitions. (1) In these rules, unless the subject or
context otherwise requires, -

1ay "Agency" means any corporation, body or institution,

established under an Act of Parliament or Legislature of Jammu

and Kashmir or Central Public Sector Undertaking or State Public

Sector Undertaking or Special Purpose Vehicle as notified by the

Central Government or Government of Jammu and Kashmir;

(b) "Appellate authoriS' means the Government of lammu and

Kashmir or the authority specified by Government of Jammu and

Kashmir under sub-section (8) of section 56;

(c) "Assessing Officer" means an officer not below therank of
Assistant Labour Commissioner of Jammu and Kashmir

Government or any officer of a local authority holding an

equivalent post and appointed for assessment of Cess under the

Code;

(d) "Authority" means the Government of lammu and Kashmir or

the authority specified by the Government of Jammu and

Kashmir under sub-section (3) of section 72;

(e1 "Board" means Jammu and Kashmir Unorganized Workers

Social Security Board and Jammu and Kashmir Building and

other Construction Worker's Welfare Board;

(0 "Career Centre" means the Career Centre as notified by the

Government of Jammu and Kashmir;

(s) "Cess Collector" means an officer appointed by the

Government of Jammu and Kashmir for collection of cess under

01-.:Shecoae;
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I
(h) "chaarperson" means the chairperson of the Jammu andKashmir Building and Other Construction Workers WelfareBoard, the Jammu and. Kashmir Unorganisej Social SecurityBoard for administering the benefits ,noi, tnutoe as the casemay be;

1i) "ChaEered Engineer. means.a person having an engineering
degree and the corporate membership of tnstit'ute of Enqineers(lndia);

C) 'Code,, means the Code on Social Security ,2020 (36 ot 2020);
(k) "Department,, means Department of Labour and Employmen!

Government of lammu and Kashmir.

(r) "Erectronicary" means any information submitted by emair oruploading on the designated portal or digital payment in any
mode for the purpose of Code;

"Excluded Vacancies,, means those vacancies which have
been excluded from the purview of the section 139 as per theprovisions of sub-secflons (1) and (2) of section 140;
"Form" means a form appended to theserules;

"Fund" means the Jammu and Kashmir Social Security Fund;
"Government Securities,, means Government Securities as
defined in the @vemment Securities Act, 2006 (38 of 2016);
"Immovable property,, Includesland, benefits to arise out of
land, things atbched to the earth, or permanenfly fastened to
anything attached to the earth;

"Inspector cum Facilitator,, means the official or officer to be
notified by the Government of Jammu and Kashmir.

"Movable property,, means property of every description
except immovable propefi;

(m)

(n)

(o)

(p)

(q)

(r)

(s)

(t) "Noda! Officer,, means a person designated by the Government
of Jammu and Kashmir or Building and Other Construction
Workers Welfare Board to facilitate the registration, renewal and
updation electronically or othenarise or any such other function
of Building Workers working in the private Sector, State
Government, Central Government and public Sector
Undertakings of the Central and the State Governments or Local
Authority. The Nodal Officer shall also supervise and monitor
functions of the Beneficiary Registering Officers designated by
Jammu and Kashmir Govemmenq

(u) "Nomination" means nomination made under section 55 of the
Code;

(v) "Portal" means any portal as notified by the Government of
Jammu and Kashmir.

1
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'{a (w) "Registered Medical practitioner,, means a medical
practitioner whose name has been enrolled in a register
maintained under any law for the time being in force regulating
the registration of practitioners of medicine;

(x) "Register of women employees,, means a register of women
employees maintained under rule 66;

(y) "Schedule" means the schedule ofthe Code;

1z; "Section" means a section of the Code;

1aa) "Specified" means specified by an order of the Central
Government or the Government of Jammu and Kashmir or any
officer so authorized by such Government;

(bb)"Year" shall mean the financial year, that is to say, beginning
from the first of April and ending with the thirty first of March of
the year following.

(2) The words and expressions used in these rules which are not defined
therein, but are deflned ln the Code, shall have their respective
meaning as assigned to them in the Code.

CHAPTER.II

Social Security Boards

The Manner to exercise the powerc conferred on and to perform
the functions assign to Jammu and Kashmir Unorganized Worker/s
Social Security Board, the manner of nomination of memberc,
their term of office and other conditions of service, procedrre to
be followed in the discharge of their functions and manner of
filling vacancies and time, place and rules of procedure relating to
the transaction of businessas per sub-section (9), (12) and (1a) of
section 6 of Code on Social Security 2020.-

!. The Jammu and Kashmir Unorganized Workert Social
Security Board shall consist of following members:

(a) Honble Minister In-Charge, Labour& Employment Department

(Ex-Officio) as ChairPerson.

(b) Administrative Secretary, Labour and Employment Government

of lammu and Kashmir as Vice-Chairperson;

(c) One member representing the Central Government in the

Ministry of Labour and Employmenu

(d) Thirty-one members to be nominated by the Chairperson, out of

N-#ho"= 4{ 4
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O i. seven representing the unorganised workers

ii. seven representing employers of unorganised workers;

iii. two members representing the Legislative Assembly of the
Jammu and Kashmir;

iv. five members representing eminent persons from civil
society;

v. ten members representing the concered Departments of
Government of Jammu and Kashmir; and

(e) Member-Secretary/Chief Executive Officer as notified by
theGovernment of Jammu and Kashmir.

Term of Board and Office Memberc. -
(i) Every member, other than an ex-officio member, shall hold

office for a period of three years from the date of his
nomination:

(ii) Provided the members of the Board shall be deemed to have

vacated their office as such on expiration of the period of the
Board specified in sub-section (13) of section 6;

(iii) A member nominated under sub-clause (iii) of clause (d) of sub-

section (10) of section 6 shall cease to be a member of the
Board if he/she ceases to be member of Jammu and Kashmir

Legislative Assembly by virtue of which he/she was so

nominated;

(iv) A member nominated under sub-clauses (i) and (ii) of clause (d)

of sub-section (10) of section 6 shall cease to be a member of
the Board if he/she ceases to represent the category of interest

from which he/she was so nominated;

(v) Out of twelve persons to be nominated under sub-clauses (i)

and (iv) of clause (d) of sub-section (10) of section 6 one person

each from the Scheduled Caste, the Scheduled Tribe, the

Minorities and Women shall be nominated as member;

(vi) A member shall be eligible for re-nomination.

3. Resignation. -
(i) A member of the Board, not being an ex-officio member, may

resign his office by letter in writing to the Chairperson at any

time;

(ii) A member so resigning shall be deemed to have vacated his

offlce as member with effect from the date his resignation is

the Chairperson or on the expiry of thirty days from

2
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the date of receipt of resignation, whichever is earlier.

Change of Address. -If a member changes his address, he shall
bring it to the notice his new address to the Member-Secretary of
the Board about his new address who shall there upon enter his new
address in the official records:

Provided that if a member fails to bring it to the notice of the
Member-Secretary, his new addresses the address in the official
records shall for all purposes be deemed to be the member's correct
address.

Manner of filling vacancies.-When the office of a Member
becomes vacant by reason of death, resignation or otherwise the
Chairperson shall submit a report to the Jammu and Kashmir
Government andon receipt of such report, the Jammu and Kashmir
Government may, by notification, fill up the vacancy and the persons

so nominated shall hold office for the remainder of the term ofoffice
of the member in whose place he is nominated,

6. Allowance of members. -
(i) The travelling allowance of an official member of the Board shall

be governed by the rules appllcable to him for journey
performedbyhimonofficialduties and shall be paid by the

authority paying his salary;

(ii) Every non-official member of the Board shall bepaid by the

Board a sitting fee of Rupees Two Thousand and travel

allowance at the rate of Rupees One Thousand per day subject

to a maximum of three days.

(iii) No daily or travelling allowance, as the case may be, in respect

of any day of journey shall be claimed by a trustee or the Social

Security Board or any committee thereof, if he has drawn or will

draw allowance for the same from his employer or as a member

of the committee or any legislature or of any committee or

conference constituted or convened by Government and no

travelling allowance shall be claimed, if he uses a means of

transport provided at the expense of Government or his

employer.

(iv) Payments shall not be made to a non-official member earlier

than the last date up to which the allowance is claimed and the

travellingallowanceforboththeonwardandreturnjourneyswill
be included in the travelling allowance bill and the payment

made therefor treated as final, irrespective of the date of

completion of the journeY.

z. Functions of the Board. -Every matter which the Board is
ting
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o of the Board, or if the Chairperson so direc6, by sending the
necessary papers to every Member for opinion, and the matter shall
be disposed of inaccordance with the decision of the majority:

Provided that where there is no opinion of majority on a matter and
the Members of the Board are equally divided, the Chairperson shall
have a second or a casting vote.

Meetings. -
(i) The Boardshallmeetatsuchplacesandatsuch times as may be

decided by the Chairperson and it shall meet at least
onceinaquarter,

(ii) The Chairperson shall preside over every meeting of the Board
in which he is present and, in his absence, the members
nominated by him to preside over such a meeting in his place

and in the absence of such nomination by the Chairperson, the
Members of the Board present in such meeting may choose
from amongst themselves Member to preside over the meeting.

Notice of meetings and list of business. -
0 Ordinarily, two weeks'notice shall be given to the Members of

the Board ofa proposed meeting;

(iD No business except which is included in the list of business for
a meeting of the Board shall be considered at the meeting

without the permission of the Chairperson;

(iii) The Chairperson may at any time call a special meeting of the

Board in case of urgency, after informing the Members in

advance about the subject matter of discussion and the

reasons of urgency.

(iv) The minutes of each meeting showing inter-aliathe names of
the members present there, shall be forwarded to each

trustee or member of the Social Security Board or any

committee thereof, as the case may be, and to the

Government, as soon as possible and in any case not later

than four weeks after the meeting.

(v) The minutes of the meeting shall be confirmed with such

modiflcation considered necessary at the next meeting

(vi) The minutes of a meeting of the Social Security Board or any

committee thereof shall be kept in separate Books

(hereinafter referred to as minute-books) signed by the

chairperson of the meetigand a copy of the minutes so

confirmed shall be forwarded to the Government within

fifteen days from

I Quorum. -
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o 0 No business shall be transacted at any meeting of the Board
unless at least six members are present in that meeting:

Provided that if at a meeting less than six members are
present, the Chairperson may adjourn the meeting to another
date informing the Members present and giving notice to the
other Members that he proposes to dispose of the business at
the adjourned meeting whether there is prexribed quorum or
not, and it shall thereupon be laMul for him to dispose of the
business at the adjourned meeting irrespective of the number
of Members attending.

(iD The Honble Lieutenant Governor may by order remove a
member, otherthan Ex-Officio Members, if he absents himself
from three consecutive meetings of the Board without
obtaining leave of absence from the Chairperson:

Provided no Member shall be removed from the office unless
hehas been given reasonable oppoftunity of being heard.

4. The manner for constitution of the Buildingand Other Construction
Workerc Welfare Board , to erercise the powerc conferred on and
to perform the functions assigned to it, the manner of nomination
of Members, their term of oftice and other conditions of service,
procedure to be followed in the discharge of their functions and
manner of filling vacancies and time, place and rules of procedure
relating to the transaction of business as per sub- section (3), sub-
section (4), clause (b) and (c) of sub-section (5), clause (c), clause
(d) and clause (e) of sub-section (6) of sectionT of Code on Social
Security 2O2O.-

l. The Building Workers'Welfare Board shall consist of

a. Hontle Minister Inchargelabour and Employment Department

or any other omcer to be appointed by Honble Lieutenant

Governor as Chairperson of the Board.

b. one member to be nominated by the Central Government and

c. Administrative Secreatriesof Finance, PWD(R&B), lal ShaKi,

PDD, HUDD, RDD.

d. The members to be appointed in the board shall not exceeding

fifteen.

Provided that the representative of employer/

employeeshall include an member representing the UT

Government, the employers and the building workers and that

at least one member of the Board shall be a woman'

2. Terms and Conditions of appointment of Chairpercon and

Members.r -The term of office of the Chairperson and the

t,S ry /r. 8



o Members of the Board other than the Official Members shall be
three years from the date of their appointment.

Provided that in no case the Members can continue in the office
beyond the period of five years from the date of their appointment.

Filling up of causal vacancies. -A Member nominated to fill a

causal vacancy shall hold office for the remaining period of the term
of office of the member in whose place he is nominated.

Meeting of the Board. -The Board shall ordinarily meet at least
twice inyear. The Chairperson after receipt of a requisition in writing
from the CEO/Secretarycall a meeting thereof.

Notice of meeting and list of business. -Notice intimating the
date, time and venue of every meeting together with a list of
business to be transacted at the meeting shall be sent by
electronically or otherwise, to each member at least fifteen days
prior to the meeting of the Board;

Provided that when the Chairperson calls a meeting for considering
any matter which in his opinion is urgent, noticeof not less than
three days in advance shall be deemed sufficient.

Quorum for the meetang. -No business shall be transacted
atanymeetingoftheBoardunless, at least, six members are present.

Absence of any member from the Government. -If any
Member leaves the Government for a period exceeding six months
without intlmation to the Chairperson, h€i shall be deemed to have

resigned from the Board and he shall cease to be a Member on the
expiry of the said period of six months.

Transaction of business. ---€very question considered at a

meeting of the Board shall be decided by a majority of the votes of
the Members presentand voting and in the event of tie, the
Chairperson shall have a right to exercise his vote which shall be a

casting vote.

Minutes of the Meetings. -Every decision taken in a meeting of
the Board shall be recorded and the decisions taken shall be issued

in the shape of minutes by the Secretary after confirmation of the

Board.
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lo. Fees and Allowances. -
(D The travelling allowance of an official member of the Board

shallbe governed bytherulesapplicable to him for journey

performed by him on official duties and shall be paid by the

authority Paying his salary;

(ii) Every non-official member of the Board shall be paid by the
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O

(i) The shall be an Executive Committees,

(ii) The Executive committee(s) shall consist of the following,

namely: -

ll

(a) Administrative Secreatry, Labour and Employment

Chaiman of the Committee.

AS

(b) Representative of Finance, Ldw, Housing Urban

Development Department, Rural Developmnent

Department, PWD (R&B), Jal Shakti, PDD not below the

rank of Special/ Additional Secretary

(c) The CEO/Secretary of the Board as Member Secreatry;

(iii) No business shall be transacted in the meeting of aExecutive

committee unless at least three members of the committee are

present of whom one shall be from the members representing

employers and another one shall be from the members

representing the building and other construction workers;

(vii) Functaons of the Executive Committee. - The Executive

Committee shall perform the following functions, namely: -b',, fr-uf

Board a sitting fee of Rupees Two Thousand and travel
allowance at the rate of Rupees One Thousand per day subject
to a maximum of three days.

(iiD The Chairperson shall be paid a sitting fee of Rupees Two
Thousand for attending the meetings.

(iv) No daily or travelling allowance, as the case may be, in respect
of any day of journey shall be claimed by a trustee or member
of the Board or any committee thereof, if he has drawn or will
draw allowance for the same from his employer or as a
member of the committee or any legislature or of any
committee or conference constituted or convened by
Government and no travelling allowance shall be claimed, if he
uses a means of transpoft provided at the expense of
Government or his employer.

(v) Payments shall not be made to a non-official member earlier
than the last date up to which the allowance is claimed and the
travelling allowance for both the onward and return journeys

will be included in the travelling allowance bill and the payment

made therefore treated as final, irrespective of the date of
completion of the journey.

Appointment, Constitution and Functions of Executive
Committees. -



o (a) To supervise, monitor and facilitate the implementation
of the decisions, resolutions and directions of the
Board and ensure their timely and effective execution;

(b) To make such recommendations to the Board as may
be necessary for improving efficiency, transparency
and service delivery;

(c) To consider and accord concurrence, approval or
recommendation, as the case may be, on all financial
matters, proposals, expenditures, investments,
procurements and other matters having financial
implications before the same are placed before the
Board or acted upon by the Chief Executive
Officer/SecreEry and to implement the decisions of
Board.

(d) To monitor the assessment, collection and utilization
of Building and Other Construction Workers' Welfare
Cess and to suggest measures for improving cess
collection and preventing leakage of revenue;

(e) To review the implementation, coverage, effectiveness
and impact of welfare schemes and benefits being
provided to registered building and other construction
workers and their dependents and recommend
suitable modifications, new schemes or corrective
measures;

(0 To review the performance of the officers including
CE0/Secreatry and employees of the Board and
recommend measures for strengthening institutional
capacity, accountability and service delivery
mechanisms;

(S) To oversee the registration of beneficiaries and
employers, maintenance of records and databases,
and adoption of information technology systems for
efficient adminlstration of the Board;

(i) To undertake periodic review of the physical and
financial achievements of the Board and monitor
progress against approved targets and action plans;

(k) To perform such other functions as may be assigned by
the Board from time to time for the effective
administration of the Board and implementation of
welfare measures under the Act and the rules made

thereunder.

(viii) Meetings of the Executive Committee. - The Executive

Committee shall meet at least once every two months to
review the functioning of the Board, collection of cess,

il , imDlementation of welfagschemes, financial performance,tvtN-



a registration of beneficiaries, performance of officers and
employees and such other matters as may be necessary for
the effective discharge of its functions.

Information to the Hon'ble Lieutenant Governor. -The Board
shall furnish information to Honble Lieutenant Governor on such
matters as the Hontle Lieutenant Governor may refer to it, from
time to time.

Appointment of CEO/Secretary and other officers. -

12.

13.

Besides, at the District level, an officer not below the rank of
Under Secretary to the Government of lammu and Kashmir, in
addition to such other officers and staff as may be placed at the
disposal of the Board on deputation from the Labour and
Employment Department or any other Depaftment of the
Government.

Provided also that all such officers and staff shall remain under
the administrative control of the Labour and Employment
Department, and all matters relating to their service conditions,
including submission and processing of official files, performance
appraisal reports (APRs/APARS), postings, transfers and
disciplinary matters, shall be routed through and regulated by the
Administrative Department in accordance with the rules and
instructions in force.

t4. The amount in connection with premium for group insurance
scheme of the beneficiaries under clause (c)of sub-section
(6) of section 7 ol Code on Social Security 2020. - (I)The
lammu and Kashmir Building and Other Construction
Workerc Welfare Board shall devise a detailed scheme after
taking into account all the parameterc involved in the Social

Security of the beneficiaries.
(II) One Time Registration of Construction Workerc:

The lammu & Kashmir Building and other Construction workers welfare

Board constituted under the code shall register every Building and other

construction worker who is eligible to become a beneficiary and who is not

a beneficiary of Building and other construction workers welfare Board in

any other state/uT of India. Every building and construction worker shall

submit an application in Form to the Registering officer under the code

notified by the Board from time to time in this behalf and every such

t2 
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The Hon'ble Lieutenant Governor may appoint, , an officer not
below the rank of Special Secretary/Additional Secretary to the
Government of Jammu and Kashmir from amongst serving officers
of the IAS or JKAS Cadre as the Chief Executive Officer-cum-
Secretary of the Board who will also be ex-officio member
secretary of the Board.



o application shall be accompanied by a registration fee of Rs. 150/- and
accompanied by the documents;

Any one of the following documents as proof of Age:
i) School Records (10b pass Certificate).
ii) Certificate from Registrar of Births and Death.
iii) Certificate from the register of births and deaths

maintained by village Chowkidar and to be ceftified by
Tehsildar.

In Absence of the above certificates, he may produce a
certificate from a Medical Officer not below the rank of
Assistant Surgeon in a Government Hospital.
Certificate of a minimum 100 Days Employment in Building
and Other Construction Activities in preceding 12 months
period shall be issued as per the following mechanism:

(i) Competent Authority for Issuance

(a) Rural & Urban Areas: The Assistant Labour Commissioner
shall be the Competent Authorlty for issuance of the
minimum 100-days employment certificate, on the
recommendation of the Local Recommending authority
after due verification.

(2) Constitution of Local Recommending Committee
(A) Rural & Urban Areas: The Local Recommending authority

shall comprise the following members. Recommendation
by any of the followingauthority:
1. Panchayat Secretary
2. Labour Officer/Labour Inspector.

3. Employer/AEEIAEI)E of PWD(R&B), Jal ShaKi, PDD,

BRO, NHAI, RDD, Railway/ Works Department.
4. Labour Procurement Officer of Defence.

5. Officers of Municipal Corporation/ Municipal CounciU

Municipal Committee.

(3) Procedure for Recommendation and Certification: The

construction worker shall submit an application in the

prescribed format, along with self-attested identity proof and

details of employment; duly recommended by any member of

the Local Recommending Committee, to the competent

certificate-issuing authority in the Form to be decided by the

Board.Upon receipt, the Competent Authority shall issue a

minimum 100-days employment certificate in the Form to be

decided by the Board.

A
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o Provided that, after the commencement of these Rules,
every registered construction worker shall renew his or her
registration annually by submitting proof of employment for
not less than one hundred days during the immediately
preceding financial year (1st April to 31si March), and such
application for registration or renewal shall be made only
during the period commencing on 1st April and ending on
31st May of the relevant year.

Provided further that every application for renewal shall be
submitted in such form and manner as may be specified by
the Board.

(4) T'ime-BoundDisposal:

The entire process of issuance of the 100-days
employmentcertificate shall be completed within a period of
fifteen (15) days from the date of receipt of the recommended
application by the competent authority.

(s) Validity and Use: The certificate issued under this mechanism
shall be treated as valid proof of employment for the
purposes of:
. Registration with the Building and Other Construction

Workers Welfare Board.
. Availing benefits under welfare schemes
. Any other purpose as prescribed under the Act and rules

framed there under
o S€eking any kind of monetary benefit from the Welfare

Schemes of the Board.

(6) certificate shall render the
the competent authority
recommending committee
liable to action under the
rules, and other applicable

Any false recommendation, of a
/officers/officials designated as

under Section 5(1), and the
constituted under Section 5(2),
provisions of the Code, relevant

disciplinary provisions.

5 The Functions of the Board is to make such schemes for
construction workerc which will include to. -
a) provide death and disability benefits to a beneficiary or his

, dependants;

W

Provided also that, failure to apply for renewal within the
prescribed period shall result in the registration lapsing,
subject to restoration or revalidation in such manner and
on payment of such fee, if any, as may be prescribed by
the Board.



o (b) make payment of pension to the beneficiaries who have completed
the age of sixty years.

(c) pay such amount in connection with premium for Group Insurance
Scheme of the beneficiare as may be prescribed by the appropiiate
Government.

(d) frame educational schemes for the benefit of children of the
beneficiaries as may be prescribed by the appropriate Government;

(e) meet such medical expenses for treatment of major ailments of
beneficiaries or, such dependant, as may be prescribed by the
appropriate Government;

make payment of maternity benefit to the beneficiaries;

frame skill development and awareness schemes for the beneficiaries;

provide transit accommodation or hostel facility to the beneficiaries;

(0

(s)

(h)

(i)

ts

0)

establish and maintain a digital database of registered beneficiaries
and issue Smart Cards or other digital identification instruments to
such beneficiaries for ensuring transparency, accountability, and
efficient delivery of welfare benefits; and

Provide or facilitate the provision of safety and security equipment
and other protective gear to beneficiaries for ensuring occupational
safety and health at workplaces.

Formulation of any other welfare schemes for the building worker
beneficiaries by State Government in concurrence with the Central
Government; and

Make provision and improvement of such other welfare measures and
facilities as may be prescribed by the Central Government.

(k)

(t)

CHAPTER-III

Employees Insurance Court

6. Manner and time within which second appeal may be filed to the
Employees fnsurance Court by the Insured Person or the
Corporation under clause (b) of sub-section (7) of section 37 of
the code, the procedure to be followed by the Employees
Insurance Courtunder sub-section (2) and the rules under sub-
section (3) of section 5O and the manner of commencement of
proceedings before the Employees Insurance Court, fees and
pnocedure thereof under sub-section (f) of section 51 of the Code

on Social Security 2O2O:-

7, Constitution of the Presiding Officer of Industrial Tribunal as anh4 {-' t<



o Employees lnsurance Court. - (1) Honue Lieutenant Governor may
constitute the Presiding officer of the Industrial rribunal constituted under
Industrial Relations code as an Employees Insurance courtforthe Territorial
Jurisdiction of JammuandKashmir And such presiding officer shall thereupon
discharge the functions of the Employees Insurance court in addition to his
own duties.

(2) Fixing of time of sitting. -
(i) The Court shall appoint the time at which it shall sit at Srinagar

and Jammu for holding proceedings under the provisions of this
Code;

(iD The Court shall publicize the timing so fixed well in advance for
the convenience of stake holders.

(3)A Court shall be subject to the administrative control and
superintendence of the High Court and shall-

(a) Keep such registers, books and accounts as the High Court
may, from time to time, direct;

(b) Comply with such requisitions as may be made by the High
Court or the Government for submission of seruice records,
returns and statements, in such forms and in such manner as
the authority making the requisition directs; and

(c) A Court shall keep a seal of such size, dimensions and design
as the Government may direct.

Right to File Second Appeal. -The Insured person or the Corporation
may appeal to the Employees Insurance Court by presenting an application
within 90 days of the date of communication of decisionof the Medical

Board or of the Medical Appeal Tribunal to the Insured Person or the
Corporation, as the case may be:

Provided that the Employees Insurance Court may entertain an application

after the period of 90 days, if it is satisfied that the appellant has sufflcient

reason for not presenting the application within the said period.

8.

9. Application. - (1) Every proceeding under section 49 of the Code shall be

instituted by the presentation of an application to the court.

(2, Every such application shall be verified in the same manner as a

pleading in a Civil Court and shall be accompanied by two copies

thereof.

(3) (a) the proceedings before an Employees Insurance Court shall

commenced bY an aPPlication;

(b) Such application shall be presented in Form-III, shall be duly

- stamped in accordance with these rules, and shall contain the
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o following particulars: -
(i) The name of the Court in which the application is

brought;

(ii) The full name including the fatherb name, description
including age, occupation and place of residence of the
applicant;

(iii) The full name including the father,s name, description
including age, occupation and place of residence of the
opposite party so far as they can be ascertained;

(iv) Where the applicant or the opposite party is a minor or a
person of unsound mind, a statement to that effect and
the full name, age, occupation and address of his or her
next friend or guardian;

(v) The facts constituting the cause of action and the date
when it arose;

(vi) The facts showing that the court has jurisdiction;

(vii) Partlculars giving the address within the jurisdiction of the
court at which notice or summons may be served on the
applicant; and

(viii) The relief which the applicant claims.

10. The court may summarily reject an application, if it is not ln
accordance with sub-rule (2) of Rulelo.

11. Production of Documents. - (1) When any application is based upon a
document, the document shall be appended to the application.

(2) Any document, which any party desires to tender in evidence, shall

be produced at or before the first hearing.

(3) Any document which is not produced at or within the time specified

insub-rule (1) or (2), as the case may be, shallnot without the

permission of the court, bead missible in evidence on behalf of the
party who should have Produced it.

(4) All such documents shall be accompanied by an accurate list there of
prepared in the manner prescribed in Form-IV

(s) Nothing in this rule shall apply to any documents which is produced

for the purpose of cross-examining a witness or is handed to a
witness to refresh his memory.

t2. Register of Applications. -All applications shall be entered in a register

in Form V called the Register of Proceedings. such entries shall be serially

numbered for every calendar Yea g to the order in which the

hf aPplications arffi)ntd'
r accordin
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o 13. Place of suing. -In cases falling outside the area in which the insured
person was working at the time the question or dispute arose, a proceeding
against any person shall be instituted in the court with in the local limits of
whose jurisdiction--

(a) The opposite or each of the opposite parties where there are more than
one, at the time of commencement of the proceedings, actually and
voluntary resides, or carries on business, or personally works for again,
or;

G) Any of the opposite party, where there are more than one, at the time
of commencement of the proceedings, actually and voluntary resides,
or carries on business, or personally works for again, provided that in
such cases, either leave of the court is given, or the opposite parties
who do not reside, carry on business or personally work for again, as
aforesaid, acquiesce in such institution; or

(c) The cause of action, wholly or in paft, arose.

14. Limitauons. - (1) Every application to the court shall be brought within
three years from the date on which the cause of action arose, or as the
case may be, the claim be came due:

Provided that the court may entertain an application after the said period of
three years if it is satisfied that the applicant has sufficient reasons for not
making the application with in the said period.

(2) Subject as aforesaid, the provisions of Part-ii& iii of the Indian
Limitation Act,1908(CentralAct-IXof1908), shall, so far as may be
apply to every such applications.

15. Applications presented to Wrong Court. - (1) Where, on receiving an
application, it appears to the court that it should be presented to another
court, it shall return to the applicant after endorsed upon it the dates of
presentation and return, there as on for retuming it and the name of the
court to which it should be presented.

(2) Where it appears to the court at any stage subsequently to the
presentation of an application, that the application should have been

presented to another court in the same state, the first mentioned

court shall send the application to the court empowered to deal with

it and shall inform the applicant (and the opposite party, if he has

received a copy of application under rule-17) accordingly'

(3) The court to which an application is transferred under sub-rule (2)

may continue the proceeding as if the previous proceeding or any

partofit had been taken before it, if itissaUsfiedthafthe interests of

the parties will not there by be prejudiced.

16. Issue of Summons.{l) On receiving an application, the couft shall

ordinarily with in three days there of, cause to be send to the party from

in after referred to as the "opposite
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o partyl, a summon in Form-VI and Form-VII, electronically or othenarise, as
the case may be, to appear and answer the application on a day, not later
than fifteen days from the date of issuance of such summons:

Provided that no such summons shall be issued when the opposite party
has appeared at the presentation of the application and admitted the
applicant's claim.

(2) A copy of application shall also be sent along with the summons
under sub-rule (1).

Service of Summons or Notice. - (1) A summon or notice may, on
payment of the required fee, be sent by the court by which it is issued,
either by registered post or in such other manner as the court thinks fit.
(z) Where the court is satisfied that there is reason to believe that the

opposite party is avoiding seruice or that for any reason the
summons or the notice cannot be served in the ordinary way, the
court shall order summons or the notice to whlch served by
publication in the leading newspapers or in any other mode as may
court think proper.

(3) Where a summons or notice is served under sub-rule (2) the couft
shall fix such time for the appearance of the opposite party as the
circumstances of the case may require.

Addations at matter at Summons. -The court shall determine at the
time of issuing of summons, whether it shall be for the settlement of the
issues only or for the final disposal of the application, or for both and the
summons shall contain a direction accordingly, the court may call upon the
paftles to produce upon that date any evldence whlch they wlsh to tender.

Wratten Statement. - (1) The opposite party may, and, if so, required

by the court, shall, at or before the first hearing or within such time as the
court may permit, present a written statement of his defence along withthe
documents on which he relies and an accurate list there of in Form-IV.

(2) Every such written statement shall be verified in the same manner

as a pleading in a civil court and shall be accompanied by two copies

there of.

(3) In every written statement submitted under sub-rule (1), the

opposite party shall deal specifically with each allegation of fact

alleged by the applicant, of which he admitted or does not admit or

denies the truth.The written statement must also contain all matters

which show that the application is not maintainable and all such

grounds of defenceas, if not raised would be likely to take the

applicant by surprise or would raise issues of fact not arising out of

the application as for instant, fraud, undue influence or coercion,

release, pained, pedormance or fact show illegality of the

L7.
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a 20. Failure to present Written Statement cailed for by the Court. _
where any party from whom a written statement is required lails to present
the same with in the time prescribed by the court, the court may pronounce
judgement against it or make such order in relation to the proceeding as it
thinks fit.

21. Framing of assues.<l)At the first hearing of the application, after the
summons is served, the court shall, after considering the application and
written statement, if any, or after such examination of the parties or any
person or any document as may appear necessary, as certain upon what
material proposition of factor of law the parties are at variance, and shall
thereupon proceed to frame and record the issue upon which the right
decision appears to depend.

(2) In recording the issues, the court shall distinguish between those
issues which in its opinion concern points of facts and those which
concern points of law.

(3) The court may, in like manner, at any time before passing its final
order at to, strike out from ordinary way amend the issues on such
terms as it may think fit.

22. Order where parties are not at issue. -Where at anyhearing of the
case it appears that the parties are not at issue on any question of law or a

fact, the court may at once pronounce its final order.

23. Appearance of parties and consequence of non-appearance. -
(1) On the day fixed in the summons for the opposite party to appear and

answer, the parties shall be in attendance at the court in person or as
prescribed in sub-section (2) of section 5lof the Code.

(2) When neither party appears when the application is called on for
hearing, thecourt may make an order that the application be

dismissed.

(3)

(4)

(s)

Where the opposite party appears and the applicant does not
appear when the application is called on forhearing, thecourt shall

make an order that the application be dismissed. However, if the

opposite party admits the claim or part there of in which case the

court shall make an order against the opposite party upon such

admissions and where part only of the claim has been admitted, it
shall dismiss the cases of as it relates to the remainder'

Where the applicant appears and the opposite party after receiving

the summons fails to appear when the application is called on for

hearing, the court may proceed exryrte.

Where the application is wholly or partially dismissed under sub-rule

(2) or (3) the applicant may within thirty days of such dismissal

apply in Form-VIII for an order to set the dismissal aside and the

court shall, if it is satisfied that he was prevented from appearing

lr{ ilyY
n the proceeding was lled on earing due to any sufficient
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a causemake an order setting aside the dismissar upon such terms as
to costs or othen^rise as it thinks fit and may proceed with the case
or appoint a day for proceeding with thesame:

Provided that no order under this sub-rure shail be made in respect
of an application which is dismissed under sub-rule (3) unless notice
of the application, has been served in Form_IX on the opposite
party.

(6) In any application in which an exparte order has been passed
against the opposite party, he may within thirty days from the date
of such order apply in Form-VIII to the court which passed the
order to set it aside and if the court is satisfied that he was
prevented from appearing when the proceeding was called on for
hearing due to any sufficient cause, it shall after seruicing notice
there of to the applicant in Form-IX make an order setting aside the
order upon such terms as to costs or otherwise as it thinks fits or
may proceed within the hearing of the case or appoint any for
proceeding within the same.

24. Summonlng of Witnesses. - (1) At any time after the framing of issues,
the court may call upon the partiesto produce their evidence in support of
the issues.

(2) The court may, on the application of either party, issue a summons
in Form-X to any witness directing him to attend or to produce any
document.

(3) The court may, before summoning any witness on application
undersub-rule (2) require that his reasonable expenses to be
incurred in attending the court, be deposited withi t.

25. Grant of time and adiournment of hearing. - (1) The court may, if
sufficient cause is shown, at any stage of the application, grant ]]me to the
parties or to any of them, and may, from time to time, adjourn the hearing

of the application.

(2) In every such adjournment, the court shall fix a day not exceeding

fifteen days from the date onwhich such adjournment is made for the

further hearing of the application and may make such order as it
thinks fit with respect to the cost occasioned by the adjournment:

Provided that when the hearing of the evidence has once begun, the

hearing of the application shall continue from day to day until all the

witnesses in attendance have been examined, unless the court finds

the adjournment of the hearing beyond the following dayto be

necessary for reasons to be recorded.

26. Right to beg into proceeding. -The applicant has the right to begin

eged by the applicant andunless the opposite party ad
G21-

mits the facts all
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o contends that, either in point of law or on some additional facts alleged by
the opposite party, the applicant is not entiUed to the relief which he seeks,
in which case the opposite party has the right tobegin.

27. Statement and Production of Evidence. - (1) On the day fixed for the
hearing of the application or on any other day to which hearing is
adjourned, the party having the right to begin shall state his case and
produce his evidence in suppoft of the issues which he is bound to prove,
(2) The other party shall then state his case and produce his evidence, if

any, and may then address the court generally on the whole case.
(3) The party beginning may then reply generally on the whole case.

28 Method of Recording Evidence. -The evidence of each Witness shall be
taken down in writing in the language of the court, not ordinarily in the
form of question and answer, but in that of 'narrating, and when
completed, shall be read over or translated, where necessary, in the
presence of the judge to the witness, and such judge, shall, if necessary,

correct the same and sign it.

29. Reca!! of watness. -The court may at any stage of a proceeding recall

any witness who has been examined and may (subject to the law of
evidence for the time being in force) put such questions to him as the court
thinks fit.

30. Inspections by Court. -The court may at any stage of a proceeding

inspect any property or thing concerning which any question mayarlse.

31. Pronouncement of Order. -The court, after the application has been

heard, shall pronounceits final order in open court, either at once or on

some future day, of which due notice shall be given to the parties.

32. Signing of Order. -The final order shall be dated and signed in open

court at the time of pronouncing it and, when onces igned, shall not after

wards be altered or added to, save in the case of clerical or arithmetical

mistake arising from any accidental slip or omission'

33. Statement of decision on each issue. -In cases in which issues have

been framed the coutt shall state its finding or decision, with the reason

therefore, upon each separate issue, unless the findings any one or more of

the issues is sufficient for the decision of the case.

34. compromise of suit. -where it is proved to the satisfaction of the court

that a case has been adjusted wholly or in part by any lawful agreement or

compromise or where the opposite party satisfies the applicant in respect of

the whole or any part of the subject matter of the case, the court shall

order such agreement, compromise or satisfaction to be recorded, and shall

pass a final order in accordance there with so far as it relates to the case.

35. Finatity of order. -save as provided in section 52; the order of a court

shall be final and binding upon the parties.

The cost of and incidental to the application shall be icosts.;f) n the
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o discretion of the court, and the court shall have full power to determine by
whom or out of what property and to what eltent such costs are to be
paid, and to give all necessary directions for the purpose aforesaid. The
fact that the court has no jurisdiction to try the case shall be no bar to the
exercise of such powers.

(2) Where the court directs that any cost shall not followthe event, the
court state its reason in writing.

37. Contents of the Decree, - (1) Adecreein Form-XI shall be prepared in
conformity with the order made by the courU it shall contain the number of
applications, the names and descriptions of the parties, and particulars of
the claim, and shall specify clearly the relief granted or other determination
ofthe proceedings.

(2) The decree shall also state the amount of costs incurred in the
proceeding and by whom and in what proportions such costs are to
be paid.

(3) The court may direct that the cost payable to one party by the other
shall set off against any sum which is admitted or found to be due
from the former to the later.

38. Certified copies of Order, Decree, and etc. to be furnlshed. - (f)
Certified copies of the final order, decree or any other order or matter on

record shall be furnished to the parties on application to the court and at
their expenses.

(2) If any party required copies of any order, decree or any other matter
on record made by or furnished to the court, as the casemay be, to

be supplied to him within 48 hours of the submission of an

application therefore to the court, he shall pay an additional fee of
2Rupees per page of each such coPY.

(3) If any party applies for copies of any order, decree or any other

matter on record made by or furnished by the court, as the case

may be, after the expiry of the 12 months from the date of such

making or furnishing, as the case may be, he shall pay an additional

searching fee of 5 Rupees Per Page.

39. Erecution. - (1) Any person in whose favour an order has been passed

shall, with in one-year from the date of the order, apply in Form-XII to the

court which made the order for its execution.

(2)AnorderoftheEmployeeslnsuranceCourtshallbeenforceablebyit
as if it were a decree passed in a suit by a Civil Court'

40.Fees._(1)Thefeepayableonanapplicationinrespectofanymatter
referred in Section 49 shall be 50 Rupees.

Subject to the provisions here after mentioned in this rule, the fee

payable in respect of any other application except a written

09t"."nt 
called tor pthe court under these rules shall be 50
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a Rupees:

Provided that the fee for an application for obtaining a copy of
translation of any document or record or statement order or decree
presented to or made before or by the court, as the case may be,
shall be 10 Rupees per page.

(3) The fee for copies of any document or record, or statement or order
or decree shall be 2 Rupees pe rpage.

(4) The fee for any authorisation for the appearance of any person

under sub-section (2) Section 51 on behalf of any of the parties in a
case shall be 10 Rupees.

(s) The fee for filling certified copies ofany document in the court shall

be 10 Rupees.

(6) All fees referred to in this rule andin rule (39) shall be collected by

means of court fees stamps used in ordinary courts and no

document which ought to bear stamp under these rules shall be of
any validity unless and until it is proper stamped:

Provided that, where any such document is through mistake or
inadvertence received, filed or used in a court without being proper

stamped, the court may, if it thinks fit, order that such document be

stamped as it may direct and on such document being stamped

accordingly ,the same and every proceeding relative there to shall be

as valid as if it had been proper stamped in the first instance.

(7) No document requiring a stamp under this rule shall be acted upon

ln any proceedlng ln a court, until the stamp has been cancelled.

41. Payment of Costs of Services of Summons etc'<l)The cost of

services of summons or notices or the expenses of the witnesses in any

case or the fee payable in respect of any matter not referred to in rule (41)

shall be such amount as may be specified in each case by the court and

such amount or any other sum of money payable under these rules shall be

paid in such manner and within such time as it may specify herefor'

(2) Any amount which is left over after meeting the expenses, if any, for

which it was intended, shall be returned by the court to the party by

whom or whose behalf the amount was originally paid into the court'

(3)Thecourtshallmaintainproperaccountsoftheamountreceived
and disbursed undersub-rule (1).

42. Fees and costs Of Pauper Percon. -The court may, whenever it thinks

fit, receive and register proceedings instituted under this Act an application

made under these rules, by persons who are paupers, and may lssue

summons or notices on behalf of such persons, without payment or on a

payment of fees andv costs menVa>
tioned inrules (4land42).
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o CHAPTER.IV

Gratuity
Bank or other financial institution in which the gratuity shall be
invested for the benefit of minor under the third proviso to sub-
section (l)of Section 53. -ln the case of nominee, or an heir, who is
minor, the competent authority shall invest the gratuity amount deposited
with him for the benefit of such minor in term deposit with the Jammu and
Kashmir Bank.

Time, form and manner of nomination by an employee undersub-
section(1),the time to make fresh nomination under sub-section
(4), the form and manner of modification of anomination under
sub-section (5) and the form for fresh nomanation under sub-
section (5) of section 55.<1) A nomination shall be in Form-(XIII) and
submitted in duplicate by the employee either by personal seruice, after
taking proper receipt or by registered post acknowledgement due or
electronically to the employer,-

(D In the case of an employee who is already in employment for a

year or more on the date of commencement of these rules but
not submitted the nomination, ordinarily, within ninety days

from such date; and In the case of an employee who
completes one year of service after the date of
commencement of theserules, ordinarily within thirty days of
the completion of oneyearofservice:

Provided that nomination in (Form-XIII) shall be accepted by the employer

after the specified period, if filed andno nomlnatlon so accepted shall be

invalid merely because it was filed after the specified period.

(z\ Within thirty days of the receipt of nomination in Form-XIII under

sub-rule (1), the employer shall get the service particulars of the

employee, as mentioned in the form of nomination, verified with

reference to the records of the establishment and return to the

employee, after obtaining a receipt thereof, the duplicate copy of the

nomination in Form-XIII duly attested either by the employer or an

officer authorised in this behalf by him, as a token of recording of

the nomination by the employer and the other copy of the

nomination shall be recorded.

(3) An employee who has no family at the time of making a nomination

shall, within ninety days of acquiring a family submit in the manner

specified in sub-rule (1), a fresh nomination, as required under sub-

section (4) of Section 55, duplicate in Form-XIII to the employer and

thereafter the provisions of sub-rule (2) shall apply mubtis mutandis

as if it was made under sub-rule (1).

(4) A notice of modificatio!;t' a nomination, including cases where a

0r-+ h--- 2s
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O
nominee pre deceases an employee, shall be submitted in duplicate
in Form-XIII to the employerin the mannerspecified in sub-rule (1),
and there after the provisions of sub-rule (2) shall apply mutatis
mutandis.

(s) A nomination or a fresh nomination or a notice of modiflcation of
nomination shall be, signed by the employee or, if illiterate, shall
bear his thumb impression in the presence of two competent
witnesses, who shall also sign a declaration to that effect in the
nomination, fresh nomination or notice of modificaUon of nomination,
as the case be and shall be submitted by the employee electronicalty
or by registercd post acknowledgement due to the employer.

A nomination, fresh nomination or notice of modification of
nomination shall take effect from the date of receipt thereof by the
employer.

(6)

45. Time within which and the form in which a written application
shall be made under sub-sectaon (1) and the form ofAppllcatlon to
the competent authority under clause (b) of sub-section (5) of
Section5 6.- (1) Application for Gratuity: -

(a) An employee who is eligible for payment of gratuity under the
Code, or any person authorised, in writing, to act on his

behalf, shall apply, ordinarily within thirty days from the date
the gratuity became payable, in Form-XIV to the employer:

Provided that where the date of superannuation or retirement

of an employee is known, the employee may apply to the
employer be fore thirty days of the date of superannuation or
retirement:

Provided further that an employee on fixed term employment

shall be eligible for gratuity, if he renders service under the

contract for a period of one year and he shall be paid gratuity

at the rate of fifteen days'wages, based on the rate of wages

last drawn by him, for every completed year of service or part

there of in excess of sixmonths.

(b) A nominee of an employee who is eligible for payment of

gratuity under the second proviso to sub-section (1) of

section 53 shall apply, ordinarily within thirty days from the

date of gratuity became payable to him, in Form-XIV to the

emPloYer:

Provided that an application in plain paper with relevant

pafticulars shall also be accepted' The employer may obtain

such other pa rticulars as may be deemed necessary bY him;

dz
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a (c)

(d)

(b)

A legal heir of an employee who is eligible for payment of
gratuity under the second proviso to sub-section (1) of
section 53 shall apply, ordinarily within one year from the
date of gratuity became payable to him, in Form-XIV to the
employer;

Where gratuity becomes payable under the Code before the
commencement of these rules, the periods of limitation
specified in clauses (a), (b) and (c) of sub-rule (1) shall be
deemed to be operative from the date of such
commencemenU

(2)

(e) An application for payment of gratuity filed after the expiry of
the periods specified in thisrule shall also be entertained by
the employer, if the applicant deduces sufficient causef or the
delay in preferring his claim, and no claim for gratuity under
the Code shall be invalid merely because the claimant failed
to present his application within the specified period. Any
dispute in this regard shall be referred to the competent .

authority for his decision;

(f) An application under this rule shall be presented to the
employer either by electronically or personal service or by
registered post acknowledgement due.

Notice for payment of gratuity. -
(a) Within fifteen days of the receipt of an application undersub-

rule (1) fo rpayment of gratuity, the employer shall-

(i) if the claim is found admissible on verification, issue a
notice in Form-XV to the applicant employee, nominee

or legal heir, asthe case maybe, specirying the amount

of gratuity payable and fixing a date, not being later

than the thirtieth day after the date of receipt of the
application, for payment thereof; or

(iD if the claim for gratuity is not found admissible, issue a

notice in Form-XV to the applicant employee, nominee

or legal heir, as the case may be, speciffing the

reasons why the claim for gratuity is not considered

admissible.

In the case of denial of gratuity, a copy of the notice

shall be endorsed to the competent authority;

In case payment of gratuity is due to be made in the

employer's office, the date fixed for the purpose in the notice

in Form-XV under suFclause (i) of clause (a) sub-rule (2)

shall be re-fixed by the employer, if a written application in

(,^5 a,-yl9-w
half is made by payee explaining whY it is not
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(c)

possible for him to be present in person on the date
specified;

If the claimant for gratuity is a nominee or a legal heir, the
employer may ask for such witness or evidence as may be
deemed relevant for establishing his identity or maintain
ability of his claim, as the case may be. In that case, the
time limit specifled for issuance of notices under clause (a) of
sub-rule (2) shall be operative with effect from the date such
witness or evidence, as the case may be, called for by the
employer is furnished to the employer;

A notice in Form-XV shall be served on the applicant either
by personal service after taking receipt or by registered post
with acknowledgement due or electronically;

(e) A notice under sub-section (2) of Section 56 shall be in Form-
XV.

Mode of payment of gratuity. -The gratuity payable under the
Code shall be paid through Demand Draft or by crediting in the bank
account of the eligible employee, nominee or legal heir, as the case
may be: Provided that intimation about the details of payment shall
also be given by the employer to the competent authority of the
area.

Application to competent authority for direction under
clause (b) ofsub-section (5) ofSection 56. -
(a) If an employer-

(D refuses to accept a nomination under rule 34 or to
entertain an application sought to be filed under sub-

rule (1); or

(iD issues a notice under clause (a) of sub-rule (2) either
specifoing an amount of gratuity which is considered by

the applicant less than what is payable or rejecting

eligibility to payment of gratuity; or

(iiD having received an application under sub-rule (1) fails

to issue noticeas required under sub-rule (2) within the

time specified there in, the claimant employee, nominee

or legal heir, as the case may be may, within one

hundred eighty days of the occurrence of the cause for

the application, aPPIY in Form-XVI to the competent

authority for issuing a direction under sub-section (5) of

Section 56 with as many extra copies as are the

opposite Party:

Provided that the competent authority may accept any application

(d)

(3)
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o under this sub-rule, on sufficient cause being shown by the
applicant, after the expiry of the specified period;

(b) Application under clause (a) of sub-rule (4) and other
documents relevant to such an application shall be presented
in person to the competent authority or shall be sent by
registered post acknowledgement due or electronically.

Procedure for dealing with application for direction. -
(a) On receipt of an application under sub-rule (4) the competent

authority shall, by issuing a notice . in Form-XVII, by
electronically or registered post acknowledgment due or in
person call upon the applicant as well as the employer to
appear before him on a specified date, time and place, either
by himself or through his authorised representative together
with all relevant documents and witnesses, if any;

ft) Any person desiring to act on behalf of an employer or
employee, nominee or legal heir, as the case may be, shall
present to the competent authority a letter of authority from
the employer or the person concerned, as the case may be, on
whose behalf he seeks to act together with a written statement
explaining his interest in the matter and praying for permission

so to act. The competent authority shall record there on an
order either according his approval or specin/ing, in the case of
refusal to grant the permission prayed for, the reason for the
refusal;

(c) A party appearing by an authorised representative shall be
bound by the acts of the representative;

(d) After completion of hearing on the date fixed under clause (a),
or after such further evidence, examination of documents,

witnesses, hearing and inquiry, as may be deemed necessary,

the competent authority shall record his finding as to whether
any amount is payable to the applicant under the Code. A copy

of the finding shall be given to each of the parties;

(e) If the employer concerned fails to appear on the specified date

of hearing after due service of notice without sufficient cause,

the competent authority may proceed to hear and determine

the application ex parte. If the applicant fails to appear on the

specified date of hearing without sufficient cause, the

competent authority may dismiss the application:

Provided that an order under clause (e) of sub-rule (5) may, on

good cause being shown within thirty days of the said order, be

reviewed and the application reheard after giving not less than
party of the date fixed for
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c rehearing of the application.

(6) Place and time of hearing. -The sittings of the competent
authority shall be held at such times and at such places as he may
fix and he shall inform the parties of the same in such manner as he
thinks fit.

(7) Administration of oath. -The competent authority may authorise
a clerk of his office to administer oaths for the purpose of making
affidavits.

(a) Subject to the provisions of clause (b) any notice, summons,
process or order issued by the competent authority may be

served either personally or by registered post

acknowledgement due or electronically or in any other manner

as prescribed under the Code of Civil Procedure, 1908 (5 of
1908);

(b) Where there are numerous persons as parties to any
proceeding before the competent authority and such persons

are members of any trade union or association or are

represented by an authorized person, the service of notice on

the Secretary, or where there is no Secretary, on the principal

officer of the trade union or association, or on the authorised

person shall be deemed to be service on such persons.

(10) Maintenance of records of cases by the competent authority.

(a)

(b)

(c)

The competent authority shall record the particulars of each

case under Section 56 and at the time of passing orders shall

sign and date the particulars so recorded;

The competent authority shall, while passing orders in each

case, also record the finding son the merits of thecase and file

it together with the memorandum of evidence with the order

sheet;

Any record, other than a record of any order or direction,

which is required by these rules to be signed by the

nt authority, m be signed on behalf of and under

30
hr qry"

(E) Summoning and attendance of witnesses.-The competent
authority may, at any stage ofthe proceedings before him, either
upon or without an application by any of the parties involved in the
proceedings before him, and on such terms as may appear to the
competent authority just, issue summons to any pe6on in Form-
)0/II either to give evidence or to produce documents or for both
purposes on a specified date, time and place.

(9) Service of summons or notice. -
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the direction of the competent authority by any subordinate
officer appointed in writing for this purpose by the competent
authority.

(ll) Direction for payment of gratuity.-If a finding is recorded
under clause (d) of sub-rule (5) that the applicant is entitled to
payment of gratuity under the Code, the competent authority shall
issue a notice to the emproyer concerned in Form-K/III erectronicaily
or registered post acknowledgment due or in person specifoing the
amount payableand directing payment thereof to the applicant under
intimation to the competent authority within thifi days from the
date of the receipt of the notice by the employer. A copy of the
notice shall be endorsed to the applicant employee, nominee or legal
heir, as the case may be.

(tz) Appeal. -
(a) The Memorandum of appeal undersub-section (g) of Section 56

of the Code shall be submitted to the appellate authorlty with a
copy thereof to the opposite party and the competent authority
either through delivery in person or under registered post
acknowledgement due or electronically;

(b) The Memorandum of appeal shall contain the facts of the case,
the decision of the competent authority, the grounds of appeal
and the relief sought;

(c) There shall be appended to the Memorandum of appeal a
certified copy of the finding of the competent authority and
direction for payment of gratuity;

(,1) On receipt of the copy of Memorandum of appeal, the
competent authority shall forward records of the case to the
appellate authority;

(e) Within fourteen days of the receipt of the copy of the
Memorandum of appeal, the opposite party shall submit his

comments of each paragraph of the Memorandum with

additional pleas, if any, to the appellate authority with a copy to
the appellant;

(0 The appellate authority shall record its decision after giving the

parties to the appeal a reasonable opportunity of being heard.

A copy of the decision shall be given to the parties to the

appeal by electronically or registered post or in person and a

copy thereof shall be sent to the competent authority returning

his records of the case.

(g) The competent authority shall, on receipt of the decision of the

appellate authority, make necessary entry in the records of the

. case maq_r, intained by him;
3l
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(h) On receipt of the decision of the appellate authority, the

competent authority shall, if required under that decision,

(i) modify his direction for payment of gratuity and issue a notice
to the employer concerned in Form_)o/UI specifuing the
modified amount payable and directing payment thereof to the
applicant, under intimation to the competent authority within
fifteen days ofthe receipt ofthe notice by the employer. A copy
of the notice be endorsed to the appellant employee, nominee
or legal heir, as the case may be, and to the appellate
authority.

(t3) Application for recovery of gratuity. 
-Where an employer fails

to pay the gratuity due underthe Code in accordance with the notice
by the competent authority undersub-rule (11) or sub-rule (12), as
the case may be, the employee concerned, hls nominee or legal heir,
as the case may be, to whom the gratuity is payable may apply to
the competent authority in duplicate in Form XIX for recovery
thereof under Section 129 of the Code.

46. Qualification and experience of the officer appointed as the
competent authority under sub-section (1) of section 58 of the
Code on Social Security 2020.-The Hontle Lieutenant Governor may
by notification appoint an officer not below the rank of Assistant Labour
Commissioner to be a competent authority for implementation of any
provisions of Chapter-V of Social Security Code, 2020 for such area as
may be specified in the said notification.

CHAPTER V

Maternity Benefit

47. Authority to which an appeal may be preferred under sub-section
(3) of section 72 of the Code on Social Security 2020. -
(1) Complaint under section 72 of the Code on Social Security 2020, -

(a) A complaint under sub-section (1) of section 72 shall be made

in writing in Form-()CfiII) as the case may be;

(b) When a complaint referred to in section 72 is received by an

Inspector-cum-Facilitator, he shall examine the relevant

records maintained by the employer in this behalf, examine

any person employed in the establishment and take down

necessary statement for the purpose of the enquiry and if he

is satisfied that the maternity benefit or the amount has been

improperly withheld, he shall direct the employer to make the

payment to the woman or to the person claiming the payment

under section 63, as the case may be, immediately or within a

br ql
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E (2)

(a)

(b)

(c)

(d)

An appeal against the decision of the Inspector-cum-
Facilitator under sub-section (2) of section 72, shall lie to the
Competent Authority;

The aggrieved person shall prefer an appeal in writing to the
Prescribed Authority in Form-()C(IV) and file other supporting
documents;

When an appeal is received, the Prescribed Authority shall call
from the Inspector-cum-Facilitator before a fixed date, the
record of the case. The Prescribed Authority shall, if
necessary, also record the statements of the aggrieved
person, and of the Inspector-cum-Facilitator and seek
clarification if any is required;

Taking into account the documents, the evidence produced

before him and the facts presented to him or ascertained by
him, the Prescribed Authority shall give his decision.

CHAPTER.VI

Employees Compensation

48. The amount to be deposited towards expenditure of the funeral of
the employee with the Competent Authority by the employer
under sub-section (7) of section 76 of the Code on Social Security
2020.-If the injury of the employee results in his death, the employer

shall, in addition to the compensation under sub-section (1), deposit with

the competent authority a sum of not less than fifteen thousand rupees for
payment of the same to the eldest surviving dependent of the employee

towards the expenditure of the funeral of such employee or where the

employee did not have the dependent or was not living with his dependent

at the time of his death, to the person who actually incurred such

expenditure.

49. Conditions when application for review is made without certificate
of a medical practitioner under sub-section (1) of section 79 of the
CodeonSocialSecur.ty2o2o.-(1)Applicationforreviewofahalf
monthly payment under sub-section (1) of section 79 may be made without

being accompanied by a medical certificat*

(a) by the employer on the ground that since the right to

compensation was determined the Employee's wages have

increased;

specified period.

Appeal under section T2ofthe Code on Social Security 2020.

7Z.-"'
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(c) by the Employee's, on the ground that employer, having

commenced to the pay compensation, has ceased to pay the
same, notwithstanding, the fact that there has been no change
in the employeeb condition such as to warrant such cessation;

(d) either by the employer, or by the employee, on the ground that
in the determination of the rate o fcompensation for the time
being in force was obtained by fraud or undue influence or
other improper means;

(e) Either by the employer or by the employee on the groundthat
in the determination of compensation there is a mistake or
error apparent on the fact of the record.

(2) Procedure on application for review. -If, on examining an
application for review by an employer in which the reduction or
discontinuation of half monthly payments is sought it appears to the
Competent Authority

that there is reasonable ground for believing that the employer has a
right to such reduction or discontinuance he may at any time issue

an order withholding the half monthly payments in whole or in part
pending his decision on the application.

(3) Ceftain Provisions of the Code of Civil Procedure, 1908: Save

as othenarise expressly provided in the Act or these rules the
following provisions of the First Schedule to the Code of Civil

Procedure, 1908, namely those contained in Order-V Rule 3-9 and
15-30, Order-IX shall apply before any Competent Authority in so far
as they may be applicable thereto:

Provided that an order may, on good cause being shown within a
period of thirty days of receipt of the said order, be reviewed and

the application re-heard after giving not less than fourteen days

notice to the opposite pafi of the date fixed for hearing of the

application.

50. Procedure on application for commutation.{1) Where application is

made to the Competent Authority under section 80 for the redemption of a

right to receive half monthly payments the payment of a lump sump,the

Competent Authority shall for man estimate of the probable jurisdiction of

the disablement, and shall award a sum equivalent to the total of the half

monthly payments which would be payable for the period during which the

estimates that the disablement will continue, less one half per cent, of the

total for each month comprised in that period:

hSgvided 

thatlg: ora rupee 'W the sum so computed t'"1:*

(b) by the employee, on the ground that since the right to
compensation was determined, his wages have diminished;
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(l) Employee not to be required to submit a medical
examinaUon same in accordance with rules. -Anemployeewho
is required bysub-section (1) of section 84 tosubmit himself for
medical examination shall be bound to do so in accordance with the
rules containedinthispartandnototherwise.

Examination when employee and medical practitionerboth
on premise. -When such employee is present at the employer's
premises and the employers ofFers to have him examined free of
charge by a qualified medical practitioner who is so present, the

employee shall submithimselfforexaminationfoft hwith.

Examination in other cases. -Incasestowhichsub-rule 
Does not

apply the employer may_

(a) Send the medical practitioner to the place where the employee

is residing for the time being in which case the workman shall

submit himself for medical examination on being requested to

do so by the medical practitioner; or

(u) Send to the employee and offer in writing to have him

examined free of charge by a qualified medical practitioner, in

which case the employee shall submit for medical examination

at the employe/s premises or at such other place in the vicinity

as is specified in such offer and at such time as is so specified:

Provided that-

(i) The time so specified shall not, save with the express

consent with the employee, be between the hours of 7
P.M.and 6 A.M.; and

(2)

(3)

the employee's condition renders itt(q+" case where

'15

disregarded.

(2) When, any case to which sub-rule (1) applies to Competent Authority
is enable to form an approximate estimate of the probable duration
of the disablement, he may from time to time postpone a decision on
the application for p period not exceeding two months at any one
time.

51. Class of employer sand the form of notice book under sub-section
(a) of section 82 of the Code on Social Security 2020. -Every
employer of an establishment dealing with hazardous nature of work shall
maintain at his premises where employees are employed a notice bookin
Form-)frV.

52. Medica! Examination under sub-section (1) of section 84 and the
frequent interyal for medical examination under the proviso to
sub-section (l) of sectlon 84 of the Code on Social Security 2020.
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impossible or in advisable that he should leave the place
where he is residing the time being, he shall not be
Required to submit himself for medical examination save
at such place.

Restriction on Number of Examinations. -An employee who is
in receipt of a half monthly payment shall not be required to submit
himself for medical examination elsewhere than at the place where
he is residing fo rthe time being more thantwice in the first month
following the accident or more than once in any subsequent month.

Examination after suspension of right to compensation. -Ifan employee whose right to compensation has been suspended
under sub-section (2) or sub-section (3) of section 84 subsequently
offers him self for medical examination, his examination shall take
place on the employer's premises or not such other places in the
vicinity as may be fixed by the employer and at a time to be fixed by
the employer not being save with the express consent of the
employee, or more than 2 hours after the employee has so offered
himself.

On receiving a memorandum of agreement,

authority shall unless he considers that there

(4)

(s)

(6) Eramination of Women. -
(a) No women shall with out her consent medical examined by a

male practitioner, save in the presence of another women;

(b) No women shall be required to be medically examined by a
male practitioner if she deposited a sum sufficient to cover
the expenses of examlnatlon by a female practltloner.

53. The form of statement to be submitted by the employer under
sub-section (1) of section 88 of the Code on Social Security
2020.-The employer within 30 days from the date of receiving notice

from the competent authority will furnish the statement in Form-X(VI.

54. The manner of recording the memorandum in a register by the
competent authority under sub-section (f) of section 89 of the
Code on Social Security 2020. -
(l) Form of Memorandum' -Memorandum of agreement sent to the

Competent Authority under sub-section (1) of section 89 shall unless

theCompetentAuthorityotherwisedirectsbeinduplicate,andshall
beinascloseconformityasthecircumstanceofthecaseadmitted
with Form-)C(VII or Form-)XVIII or Form-XflX or as the case may

be'

(2) Procedure where competent authority does not consider

that he shoutd refuse to record memorandum' -
(i) the competent

are grounds for
te for recording

36
sing to record the morandum, fix a da, refu

fr4,^(



o the same, and shall issue anotice in writing in Form-)OC( to
the parties concerned that in default of objection he proposed
to record the memorandum on the date so fixed:

Provided that the notice may be communicated orally to any
parties who are present at the time when notice in writing
would otherwise issue;

On the date so fixed, the competent authority shall recordthe
memorandum unless, after hearing any of the parties who
appear and desire to be heard, he considers that it ought not
to be recorded:

the date so fixed
the memorandum

(iD

(3)

(iiD

Provided that the issue of notice under clause (i) shall not be
deemed to prevent the competent authority form refusing to
record the memorandum on the date so fixed even if no
objection be made by any party concerned;

If on such date the competent authority besides that the
memorandum ought not to be recorded, he shall inform the
parties present of his decision and of the reason therefore
and if any party desiring the mcmorandum to be recorded, if
not present, he shall send information to that party in Form-
rcCfi.

Procedure when competent authority considers that he
should refuse to record memorandum. -
(D If, on receiving a memorandum of agreement, the Competent

Authority considers that are grounds for refusing to record the
same, he shall flx a date for hearlng the party or parties
desiring a memorandum to be recorded, and shall inform
such party or pafties and if he thinks fit, any other party
concerned of the dates fixed and of the ground son which he
considers that the memorandum should not be recorded;

(iD If, the partiestobe informed are not present, a written notice
shall be sent to them in Form-)ocflI or Form-rcC(II as the
case may be, and the date fixed in such notice shall be not
less than 7 days after the date of the issue ofthe same;

(iii) If, on the date so fixed under clause (i) the party or parties

desiring the memorandum to be recorded show adequate

cause for proceeding to record the same, the competent

authority may if information has already been given to all the
parties concerned record the agreement. f information has

not been given to all such parties he shall proceed in

accordance with the sub-rule (2);

(iv) If, on the competent authority refuses to
he shall send notice in Form-)cC(I to
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any party who did not received information under clause (i).

Procedure on refusal to record memorandum. -(4)

(i) If, in any case the competent authority refuses to record a
memorandum of agreement, he shall briefly record his reasons
for such refusal;

(ir) If, the competent authority refuses to record a memorandum
of agreement, he shall not pass any order directing the
payment of any sum or amount over and above sum specified
in the agreement unless opportunity has been given to the
party liable to pay such sum to show cause why it should not
be paid. Where the agreement is for the redemption of half
monthly payments by the payment of a lump sump, and the
competent authority considers that the memorandum of
agreement should not be recorded by reasons of the in
adequacy of the amount of such sum has fixed in the
agreement he shall record his estimates of the probable
duration of the disablement of the employee.

55. Such other experience and qualifications for appolntm€nt as a
competent authority under sub-section (1) of section 91 of the
Code on Social Security 2020. - The Honble Lieutenant Governor
may by notification appoint competent authority from the officers of the
Government not below the rank of Assistant Labour Commissioner for the
purposes of Chapter-Vil.

55. The manner in which matters may be dealt with by or before a
competent authority under sub-section (1) of section92of the
Code on Social Security 2020.-A competent authority under
section 92 (f) (b) or (c) may initiate proceeding afresh or he may
continue the previous proceeding initiated under section 92(1Xa)
as if the same or any of its Part had been taken before him if he is

satisfied that the interest of the parties shall not there by be
prejudiced.

57. Time limit for disposal of application and costs incidentalto the
proceedings under sub-section (4) of section 93 of the Code on
Social Securaty 2O20.-The time limit for the disposal of application

under section 93 shall not bemore than six months. Provided that in the

cases where disability is required to be proved is such cases the time limit
..not more than six months" can exceed with the consent of both the parties

but for not more than one Year'

58. The manner of authentication of memorandum under section 97 0f
theCodeonSocialsecurity2o2o._Inrecordingamemorandumof
ag reement, the competent authority shall cause the same to be entered in

a reg istering Form-)CC(IV and shall cause an endorsement to be entered

under his signature on a coPY the memorandum to be retained by him in

b{ 38A(



a the following term, namely: -
"This memorandum of agreement, bearing

SerialNo.......... ..............,....of
20....................,.............In the register has been recorded

o

this day of

CHAPTER.VII

social security and cess in respect of Building and other construction

Development Authority (rDA),Authority

l+
(SDA), Jammu

l9

Workers

59. Total cess and Time limit to pay the amount of cess under section
100 and lol ofthe Code on Social Security 2020. -
a) The date of payment of cess under section 100shall be the date on

which the amount is deposited with the cess collector, or the date of
Deduction at source or the date on which the amount has been
deposited with the local authorlty respectlvely as per the rules framed
by the Central Government.

b) In pursuance of section 100 (1) of the Code on Social Security, 2020,
there shall be levied and collected a cess for the purpose of social

security and welfare of building workers at one percent 1olo. The rate
can be revised by the Board as and when required. The revision of the
cess shall not exceed more than 2olo of project cost.

c) The proceeds of the cess shall continue to be deposited with the
Building and Other Construction Workers Welfare Board.

d) The. Finance Department Union Terratory of Jammu and
Kashmir, shall issue appropriate instructions to all Drawing and
Disburcing Officerc and other concerned authorities to ensure
deduction, collection and timely remittance of cess in respect
of building or other construction work. The Finance
Department shall also establish such mechanism as may be

necessary to ensure compliance with the provisions of section
100 read with section 2(6) of the Code on Social Security,
2020, before release of payments relating to such works.

e) Att Government DePartments, Government Agencies, Local

Authorities, Development Authorities, Public Sector

Undertakings and other establishments undertaking building or
other construction work, including the Srinagar Development



,
Srinagar Municipal Corporation (SMC), lammu Municipat
Corporation (JMC), Housing and Urban Development
Department (HUDD), Power Development Department (pDD),
Public Works (R&B) Department and Jal Shakti Department,
Rural Development Departments , shalt ensure deduction,
collection and deposit of cess in accordance with the provisions
of the Code and the rules made thereunder.

Fees for appeal under sub-section (2) of section 105 of the Code
on Social Security 2O2O.- An appeal preferred under sub-section (1)
shall be accompanied by non-refundable fee equivalent to half per cen!
but not exceeding rupees twenty-five thousand of the amount indispute or
penalty or both, as the case may be, under such appeal.

FINANCE AND ACCOUNTS

Conditions to acquire, hold, sellor otherwise transfer any movable
or immovable property under sub-section (1), conditions
toinvestmoneysrre-investor realize investmentsundersub-
section(2)terms to raise loans and take measures for discharging
such loans under sub-section (3) and terms to constitute for the
benefit of officers and staff or any class of them, provident or
other benefit funds under sub-section (4) of section 120 of the
Code on Social Security 2O2O.-lhe Jammu and Kashmir
Unorganised Workerc'fucial *curity Eoatd and the Jamma and
Kashmir Building and Otlter Constntction Workerc Welfare Boatd
shall fotmulaE and notify, witfi the prior apprcual of the Hon'ble
Lieutenant Governorl such policies, schems or guidelines as may
be necessary for carrying out the purposes of the Code and thse
Rules,

Conditions and manner of writing off ir recoverable dues under
section l2l of the Code on Social Security 2020.<1) Where the
lammu and Kashmir Unorganised Social Security Board and the lammu
and Kashmir Building and Other Construction Workers Welfare Board is of
the opinion that the amount of contribution, cess, interest and damages

due to these boards has become irrecoverable, the said Boards or any

other officer authorised by them in this behalf may sanction the writing off
of the said amount, subject to the following conditions, namely:-

(D Establishment has been closed for more than five years and

the where abouts of the employer cannot be ascertained,

despite all possible efforts;

- (ii) Decree obtained by, the said Boards could not be executed

t( d,+ /-- .,o
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62.

CHAPTER VIII



t successfully for want of sumcient assets of the defaulting
employer; or

(iiD Claim for contribution is not fully met b)r-

(a) The Official Liquidator in the event of factories/
establishments having gone into liquidation; or

(b) The Competent Authority of payments in the event of it being
nationalised or taken over by the Government.

CHAPTER-IX

63

Authorities, Assessment, Compliance and Recovery

Otherpowercoflnspector-cum-Facilitatorunderctause(e) of sub-
section (6) of section l22of the Code on Social Security 2020. -In addifion to the poweo cpecified under the Code and these
Rules, the fnspector-cum-Facilitator shall exercise such other
powes as may be delegated to him by the Hon,ble Lieutenant
Govemor ftom time to time under clause (e) of sub-section (6) of
sedion 722 of the Code on tucial Security, 2O20.

Form and manner for maintenance of records and registerc and
other particutars and details under clause(a), manner and form for
display of notices at the workplaces of the employees under clause
(b) and the manner and period of filing returns to the officers or
authority under clause (d) of sectionl23of the Code on Social
Security 2O2O.- (1) Register of Women Employees-

(a) The employer of every establishment in which women are
employed shall prepare and maintain a register of women
employees in Form ()CO0/) electronically or in hard copy and
shall enter therein particulars of all women workers in
theestablishment.

Further, it shall always beavailable for inspection under
notified inspection scheme for the Inspector-cum- Facilitator;

(b) The employer may enter in the register of women employees

such other particulars as may be required for any other
purpose of the code.

(z') Records. -Records 
kept under the provisions of the Code and the

rules framed there under shall be preserved for a period of two

years from the date of their preparation.

64

(3) Annual retums. -
(a) The employer to which the provisions of Chapter V of the

ld D" 
applies' on or be9he lst dav of February't 
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year, upload a unified annual return in Form-)CC(VI online on
the web portal of the Government or othenrvise giving
information as to the particulars specified, in respect of the
preceding year:

Provided that during inspection, the Inspector-cum- Facilitator
may require the production of accounts, books, register and
other documents maintained in electronic form or otherwise.

Explanation: -For the purposes of this sub-rule, the
expression "electronic form" shall have the same meaning as
assigned to it in clause (r) of section 2 of the Information
Technology Act, 2000 (21 of 2000);

If the employer to which the Code applies sells, abandons or
discontinues the working of the establishment, then, he shall,
within one month of the date of such sale or abandonment or
four months of the date of such discontinuance, as the case
may be, upload online, on the web portal of Government a

further unified return in Form-rcC(VI referred to in clause (a)
in respect of the period between the end of the preceding
year and the date of the sale, abandon mentor
discontinuance.

(b)

CHAPTER X

Offences and Penalties

65. Manner of compounding of offences by the authorised officer
specified under sub-section (4) of section 138 and the form and
manner of making application for the compounding of anoffence
under sub-section (4) of section 138 of the Code on Socia! Security
2020.<1) The officer authorized by the Hontle Lieutenant Governor by

notification forthe purposes of compounding of offences under sub-section

(4) of section 138 shall issue electronically or otherwise a compounding

notice in Form-)o0ffIl for the offences which are compoundable under

section138.

(2) The person so noticed may apply in Part-III of the Form-)OC(VII to

the officer electronically and deposit the entire compounding amount

by electronic transfer or otherwise, within fifteen days of the receipt

of the notice.

(3) The Compounding Offlcer shall issue a composition certificate in Part-

IV of Form-)OC(VII within ten days of receipt of the composition

amount, to such person from whom such amount has been received

in satisfaction of the composition notice.

(4) If a person so noticed fails to deposit the composition amount within

theprescribedtime,theprosecutionshallbeinstitutedbeforethe

l,I- CoqgentCourt or thew! respect of which the compounding
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notice was issued, against such person.

(s) Composition after institution of prosecution. -
(a) The Court may compound any compoundable offence at any

time after filing of a complaint under section 13g of the Code;

(b) The provisions of section 359 ofthe Bharatiya Nagarik Suraksha
Sanhita, 2023 shall apply to such compositions.

CHAPTER-XI

EmploymentlnformationandMonitoring

lrlanner and form of reporting vacancies and form of filing the
return by the employer, to the concerned career centre under sub-
section (2) of section 139 of the Code on Social Security 2020.-
(1) Reporting ofVacancies to Career Cenhes-

(a) After the commencement of this Code in Jammu and Kashmir, the
employer in every esbablishment in public sector shall, before filling
up any vacancy in any employment in that establishment, report that
vacancy or cause to be Reported to such Career Centre as may be

specified in the notification by the Government;

(b) The employer in every establishment in private sector or every
establishment pertaining to any class or category of establishments

in private sector shall, before filling up any vacancy in any

employment in that establishment, report that vacancy or cause to
be reported to such Career Centre (Regional) from such date as may

be specified in the notification by the Government;

(c) The Labour& Employment Department, Jammu & Kashmir shall
provide for mechanism (including digital) for receipt of vacancies

reported by the employers. Career Centre to which the vacancies are

reported, would provide a unique vacancy reporting number for the

vacancy reported and convey it to the employer in writing, through

email or digitally or through any other such media immediately but

in any case, not later than three working days from the date of

receipt of repofting of vacancies'

Explanation: - (1) Establishment in "publicsector" means an

Establishment owned, controlled or managed b5
(D the Government or a Department of the Government;

(iD a Government company as defined in clause (45) of section 2

of the Companies Act, 2013(No.18o2013);

66

oii) a corporation (including a co-operative society) or an

^autonomous organization qr an authority or a body established
q, /.- 43
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a by or under a Central or State Act, which is owned, controlled
or managed by the Governmenu and

(iv) a local authority.
"Establishment in private sector,, means an establishment which
is not an establishment in public sector and with ordinarily 50 Or
more employees or such number of employees as may be not'fied by
the Government.

Type ofvacancies and respective Career Centre for reporting
of vacancies. -
(a) The following vacancies, namely: -

(i) All vacancies in posts of Technical and Scientific nature
carrying a minimum pay or pay level or both as
notifiedby the Central Government, occurring in
establishments in respect of which the Central
Government is the appropriate Government under the
Code; and

(iD Vacancies which an employer may desire to be
circulated to the Career Centers outside the State or
Union Territory in which the establishment is situated
shall be reported to such Career Centre (Central)
asmay be specified by the Cenhal Government by
notification;

(b) Vacancies other than those specified in clause (a)of sub-rule
(2) above, shall be reported to the Career Centre (Regional)

concerned;

(c) Vacancies which have been reported to the Career Centre
(Regional) and for which recruitment is to be made on State
or Inter-State or all India basis, shall also be reported to
Career Centre (Central) or uploaded on a digital poftal as
specified by the Labour & Employment Department, Jammu &
Kashmir by notification.

Form and manner of reporting of vacancies. -
(a) The vacancies shall be repofted in writing or through valid

official email or digitally to the Career Centre specified by the
Labour& Employment Department, Jammu & Kashmir;

(b) The vacancies shall be reported in the format given at Form-

rcC(VIII, furnishing as many details as practicable, separately

in respect of each type of vacancy;

(c) Any change in the particulars already furnished to the Career

Centre under clause (a) of sub-rule (3), shall be

z Reported in writing or through official email or digitally as the
L; /---- 44
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case may be, to the secified Career Centre.

Time limit in the reporting of vacancies. -
(a) Vacancies, required to be reported to the Career Centre

(Regional), shall be reported at least fifteen days before the
last date of receipt of the applications of the prospective
candidates for purpose of appointment or taking interview or
test against the vacancies reported;

(b) Vacancies required to be reported to the Career Centre
(Central) shall be reported at least forty days before the last
date of receipt of the applications of the prospective
candidatesfor purpose of appointment or taking interview or
test against the vacancies reported.

Maintenance of records. -

(s)

(6)

(a) After commencement of this Code in any state or area thereof,
the employers in every establishment in the public sector in
that state orarea shall maintain records manually or
electronically or digitally about-

(D Total number of employees (regular, contractual
orfixed term employment) on 31$ March of every year;

(ii) Persons recruited during the year ending on 31$ of
March;

(iiD Occupational details of its employees on 31* March of
every year;

(iv) Vacancies for which suitable candidates were not
available during the year ending on 31* March; and

, (v) Approximate number of vacancies likely to occur during
the next financial year.

(b) The Labour& Employment Department may by notification,

require that from such date as may be specified in the

notification, the employer in every establishment in private

sector or every establishment peftaining to any class or

category of establishment in private sector shall maintain

records manually or electronically or digitally about-

(D Total number of employees (regular, contractual

orfixed term employment) on 31st March of every

year;

(iD Persons recruited during the year ending on

3lsMarch;

(iii) Occupational d employees on 31$ March of

4:,'
etails of its
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every year;

(iv) Vacancies for which suitable candidates were not
available during the year ending on 31* March; and

(v) Approximate number of vacancies likely to occur
during the next financial year.

Submission of returns. -An employer shall furnish to the
concerned Career Centre (Regional) yearly returns in form EIR
(Employment Information Return) as given at Form-)CC(X. yearly
returns shall be fumished manually or, electronically, or digitally, as
the case may be, as specified by the respective Departments in
notification, with in thirty days of the due date namely 31{ March of
the year.

Declaration of Executive Officer. -

(7)

(8)

(a) The Director of Employment or offlcer of his equivalent or
above rank, controlling the work of Greer Centres (Regional)
of the respective Departments, will declare in writing an officer
looking after the work of Career Centres (Regional) as
"Executive Officer" for each district for the purpose of
enforcemen{implementation of Chapter XUI (Employment
Information and Monitoring) of the Code. He shall be the officer
who shall exercisetherights and perform duties referred to in
section 139 of the Code, or authorizeany person in writing to
exercise those rights and peform duties;

(b) The Labour& Employment will declare in writing an officer
looklng after the work of Career Centres as "Executlve Offlcer"
For the purpose of enforcement/implementation of Chapter
XIII (Employment Information and Monitoring) of the Code. He

shall be the officer who shall exercise therights and perform

duties referred to in section 139 of the Code.

(9) Levy of penalty under the Chapter XIU of the Code. - The

Director of Employment or an officer of equivalent or above rank,

controlling the work of Career Centres (Regional) of the lammu and

Kashmir shall be the competent authority to approve institution or

sanction the institution of levy of penalty for an offence under the

Code asmentionedinsection 133.

(10) Issue of guidelines. - For implementation of provisions of Code

onSocial Security, 2020 relatingto Chapter XIII andrules thereof, the

Jammu and Kashmir Government may issue detailed guidelines

asperlocalneeds.

CHAPTE R-XII- Miscellaneous

hf ", 
srr;ur tV rorrf, tEra n ized w orx? r)-w orke rs a nd Pl a ntform
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Workerc

67. Framing of schemes for Un-organized Workerc, Gig Workers and
Platform Workers as per Chapter-IX of of the Code on Sociat
Security 2020.

(1) The Labour& Employment Department, Government of Jammu &
Kashmir shall frame and notiff, from time to time, suitable welfae
schemes for unorganized workers, Gig Workers and platform
Workers including schmes relating to-

(D provident tund;

1i1 employment injury benefit;

liii; housing;

(iv) education schemes for children;

(v; sklll upgradatlon of workers

(vi) funderal assistance; and

(vii) old age homes

(2) Any scheme notified by the Labour& Employment Department,
Govemment of lammu & Kashmir under sub-section (2) of section
109 may be-

(a) wholly funded by the UT of l&K.

O) paftly funded by the Government of UT of J&K, partly tunded
through contributions collected from the beneficiaries of the
scheme or the employers as may be specified in the scheme by

the labour& Employment Department, Jammu & Kashmir.

(c) funded from any source including corpofttte social responsibility

fund referred to in clause (iv) of sub-section (3) of section 109 or
anyother such source as may be specified in the scheme'

(a) The Labour& Employment Department, Jammu & Kashmir may

seek financial assisbance from the Central Government for the

schemes framed by it.

(e) The Central Government may provide such flnancial assistance to

the UT of lammu & Kashmir for the purpose of schemes for such

period and on such terms and conditions as it may deemn fit.

(0 The contribution to be paid by the aggregators for the funding

referred to in clause (2) of section 69, shall be at such rate not

exceeding two percent but not less than one percent as may be

notified by the central Government of the annual turnover of

every such aggregator who llls within the category of

du''? -{* 1 z-2-- 47



aggregators.

68. Manner of establishment and administration of the social security
Fund under sub-section (S) of section l4l of the Code on Sociat
Security 2020.-{1) All the following funds received shall be credited to
separate account(s) and called as Jammu and Kashmir social security Fund
and all expenses towards the scheme(s) notified under sections 109 and
114 for the Unorganised Workers, Gig Workers and platform Workers shall
be met outofthisfund:-

a

69

(a) under sub-section (1) of section 141 of the Code on Social
Security,2020(36o2020); and

(b) under sub-section (1) of section 115 of the Occupational
Safety, Health and Working Conditions Code, 2O2O (37 of
2020).

(2) The Labour & Employment Department shall identify the source(s)
for initial funding/replenishing the Jammu and Kashmir Social
Security Fund from time to time.

(3) The fund shall be administered by the Labour& Employment
Department through an agency designated by Hontle Lieutenant
Governor in the manner, as notified by the Central Government.

(4) Directions of the Honble Lieutenant Governor, if anyshall be

complied by the agency designated for the administration of the
Jammu and Kashmir Social Security Fund.

(s) The statement of accounts of lammu and Kashmir Social Security

Fund shall be maintained by the agency, in the form(s) and manner

as specified by the Honblelieuteant Governor and shall be

submitted to the Labour& Employment Department from time to
time.

(6) The accounts of the Jammu and Kashmir Social Security Fund shall

be audited by Comptroller and Auditor General of India and Local

Fund Office of lammu and Kashmir Government.

Conditions which the exempted establishment or the class of
establishments or an employee or class of employees, as the case

may be, shall comply with after such exemption under sub-section
(2) of section 143 of the Code on Social Security 2O2O.- (1) The

establishment to which exemption has been granted from the provision of

Chapter IV of the Code-

(a) shall maintain such records regarding the exempted employees

and submit such returns and other information to the

Corporation as may be specified in the Regulations; and

(b) in case of change of legal status of an establishment which

has been granted exemption nder section 143 of the Code,

AJ-, LR



due to merger, demerger, acquisition, sale, amalgamation,
formation into a subsidiary, whether wnotty owneJ ori",, 

""the exemption shall be deemed to be cancelleO unj in"
establishment shall be required to apply afresh for 

"r"rffion,to the appropriate Government.

(2) For the purposes of Chapter III, the establishment and/or employer,
after the grant of exemption, shail compry with ail sucn terms-ano
conditions as may be specified in the provident FundSchem"o.it"pension Scheme or the Insurance Scheme, as the case may be,
framed under section 15 of the Code.

70. Conditions for management of the trust under sub_section (5) ofsection 143, which has been granted exemption unOe.rcuU_section(l)ofsectionl43 of the Code on Socia! Security ZOZO._<fl a
Board of rrustees sha, be estabrished for the management of the provident
Fund or thepension Fund according to such directions as may be given bythe centrar Government or the centrar provident Fund commissilner, as
the case may be, from time to time.

(2) The Board of Trustees shafl consist of such equar number of
representatives each of the employers and employees as may be
prescribed in the provident Fund scheme or the pension scheme, as
the case may be.

(3) The emproyer of such exempted establishment sha[ be the
chairperson of the Board of rrustees. The chairperson may exercise
a casting vote in an event of equality of votes. However, arm,s
length principles shall be maintained by the Chairperson in all
meetings of the Board ofTrustees.

(4) The Board of rrustees shall meet at least once in every three months
and sharr function in the accordance with the guiderines that may be
issued from time to time by the centrar Government or the centrar
Provident Fund Commissioner or any officer authorized by him.

(s) The terms and conditions, including the tenure of office of the
Trustees, the procedure and manner for erection or nomination of
the representatives of the emproyees and of emproyers to the Board' of rrustees, disquarification and cessation of trusteeship, re-election
or re-nomination of trustees, the quorum at the meeting of the
Board, records to be kept of the transaction of business and all such
other matters and conditions for the management of the Trust shail
be as provided for in the provident Fund Scheme or the pension
Scheme, as the case may be.

(6) In case of any dispute or doubt on any general issues within the
ambit of these terms and conditions, the matter shall be referred to
the Regional Provident Fund Commissioner in whose jurisdiction the

Lf 
n""ir{:" or the establisn*"Vyy' rhe decision or the

o
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t Regional Provident Fund Commissioner in the matter shall be final
and binding.

71, Manner of determaning the misuse of any benefit by an
establishment or by any other penson under section 14g of the
Code on Social Security 2020.-If any Establishment or any other
person to which the provisions of this Code applies, found misusing any
benefit granted to it or him under this Code or rules, regulations, schemes
made or framed thereunder then, the Labour& Employment Depaftment
may by notification deprive such establishment or other person as the case
may be from such benefit for such time as may be specified in the
notification:

Provided that no such notification shall be issued unless an opportunity of
being heard is given to such establishment or other person as the case may
be.

72. Submission of a copy of the Form to the office of Director General,
Labour Bureau under section 156 of the Code on Socaal Security
2020. -A copy of Form-XV (notice for Payment/Rejecting claim of
Gratuity) shall be shared electronically with the designated authority of the
Government.

73. ESIC Society - In pursuance of section 5 read with Chapter IV of the
Code on Social Security, 2020, the ESIC Society constituted vide

Administrative Council Decision No. 231412020 dated 05.02.2020, read with

Government Order No. 18-L&E of 2020 dated 12.02.2020 and Government

Order No. 35-L&E of 2023 dated 27.06.2023, shall continued to perform

such functions as are assigned to it under section 5 read with Chapter IV of
the said Code.

By Order of the Lieutenant Governor.
il/-

(Kr. Rajeev Ranjan) IAS
Secretary to the Government

No LE-|-AB/04/2026-11-L&E (e-7720443) Dated:- \106.2026
Copy to the: -

1. Secretary to the Government of India, MoLE, Shram "Shakti Bhawan,

New Delhi.

. All Administrative Secretaries, l&K.
Financial Commissioner (Additional Chief Secretary) to the Hon'ble Chief

Minister, J&K

Principal Secretary to the Hon'ble Lieutenant Governor, J&K

Joint Secretary (J&K), Ministry of Home Affairs, Government of India'

Divisional Commissioner, Jammu/Kashmir.

Secretary, Legislative Assembly, J&K

All Deputy Commissioners'
. All Heads of DePartment.

O.Director, Information, J&K, (with reque

2

3

4
5

6
7

8
9
1

leadino Enqlish dailies of each division),

h3- dtr'
st to ublish notification in
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11. Labour commissioner, J&K.
12. Director, Archives, Archaeology & Museums, J&K,
13.OSD to Hontle Chief Minister, J&K.
14'osD to Hontle Deputy chief Minister (Minister In-charge Labour and

Employment Department).
15' General Manager, Government press, Jammu/srinagar (for pubrication

in next issue of Government Gazette).
15. Private Secretary to Chief Secretary, J&K.
lT.Private Secretary to Secretary to the Government, Labour &

Employment Department.
18.I/C Website, Labour & Employment Department.
19.SO File/Stock File.

tQ .lrvl.
a Ahmed) JKAS

Under to Government

6.7
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Dccbntion by ahc App[cr

I hcreby declare that ttE panicula$ furnishcd above are ccrcct
and tuc to tlE b6t of rry kmwlcdgc. tn thc evcrl of ary infcmation
gven abovc is ultimaely fouxd b be falsc, I will rcfi.rnd thc amount
r€ceivcd as assi$am€ and I stull bc personally liablc fa lcgal
impicatias thoeoi I frntl:r declere tlEt I lsve mt availed any similar
assistarrcc from eny othcr Wclhrc Board or Bmrd corstitrfcd by thc
Govemnrnt of Jammu and Kashmir fi GovrmrEn[ of India.

Datcd :

Place :

Signaturc of ttr Registo€d
Construction Wffker.

Ccrtifcrlc from ihc PritrcipsUllcrd of th lNtituaiotr/
Aulhorized Oficcr of thc corccm(d Colltgc/Uuivcrsity

I lEey cdiry thal_
Phdo8raph ol llrc

tudcnB to bc
auGt d by lfi€

Prbclp6ustu&ot

and S/o, D/o
R/o iVare rcading in *rc _
class ard Class under Roll
No. ard respectivcly
and thc informdion furnishcd by tho applicant at
Column A is C6r€ct

Funhsr, I c€rtify 0ut our sclrcol is Collegd
University recrgnized bearirg rccognition No._
dated_issued by the

Signrturt of Priacipel/
Hcrd of tb lrstitutbdAuliorized Offccr.

For Olfcc Usc
Aftcr ttorough rxamination of thc applicEtion of th. applicau with

rGpect to thc rccords aysilablc with this offcc foltolnirB obsdvatidrs
rnade :-
l. That 0rc applicant is regl$ocd manual uDrkers undrr Reg.

No. dated

2. That thc applican has alrcady availed Educdbnat Assidaxc for
his children namcly_
and fcr an amount of Rs.

for thc year henct hc is rDt cntilled again fur thc
for the same purpce

vd fr;-

52

rhaogrph of tlF
$hrd. r b ba

a(cat d by thc
Prn cipoYsrud!nt
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3. That thc applicarr has not aysiled Educatiaul Assistarrcc br thc
childrcn namely_
and lor the hence

4. That the children are students of Class
and hence entitlcd for Rs. a5
pcr guidclines of thc Building and Other Cq6fuction Wtrkcrs
Welfare Board as Educational Assistance for the
year_

Scruliay Officr/Dt)O.

Rc.ommcndrlion3

I trrcby recorrncrdd aftet duc voification a sum of Rs... ... ... ....
(Rpeca ......... ....) as Edrratiornl Assistance in
6vour of Sh./Smt......,.....................a registcred uqker undcr
rcgrstratton No. ... .. .......... ... ...... ..dat€d... ....

Lrbour Officcr/Lrbour loslrctor.

Upon thc rccarurrndation of tlr Labor Ofhcer/Labo:r lrBpector,
Circle.................... I approvc an arxlrnt of Rs. ...............,,in
6vour of the rcgisterod manual lrorkrr applicd for and tlrc irrcharge

of the B. C. Section is directed to preparod the applicanB case

accordirEly fot relcasc of paymed.

A3sbtrna Labour Commissiorn
. Dbtdct

Ansmour of Rs.... .........paidtotlEapplicar
vrde payees Accout ClEqu€ No

dated... ... ... ... .... . ... ... ....(r qrlirr credit to his Accolnt tlrorgh J&K
Bank--.......... ...... .. vide authority lcttcr No. .....,........
dated.........

Scrutiny Ofrccr/Inchergc BOC Scctbo/DEO.

lrl

53

oritl€d ftr Erfucatioml Assisanct fa the year_.
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FORM.III

(&e tute l0)

In thc Euployets InsuarEe Ccrrt at. .. ... . .. .. . .

l. Nsnc wih fr l addrcss Applicalt

Ag8in$

2. Namc wnh full addres Opposirc party.

Otrer particulars of the applicatim spccified in rulal0.

Date

Signaturc of thc Apflitxrr.

(Verification by thc Applicant)

The stotenErt of facg cqltained in this application is to bcst of
ry krnrrbec 8d belid tnE 6nd concct.

Date
SignaUrc.

,d (

'f4.

\4
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FOn M-IV

(See Rde 12)

Lig of &qrn€rts prodrrccd by applicany'oppcirc party.

Appcararcc Firnl rda Appeal Execution

td / J
c14/

2. Name of the

3. Numbcr. ctc.

ber Description si
or
ahear

if arry,

thc eader

pB rE
5.l.

do
U: tPi'! Bts

E EESS z
EEshE5a<6

Emy'oyo

Applicant

(&
R.grhr

s IrEEarEc Co

o

Ul{M-V
; Rule 13)

of Procccd

,rt at...... ..

,posite Party

rDgs

b

Ect.c9
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I
c
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FORM.VI

(ke Rule 17)

Summor for disposrl of procccdings

Title of thc Case :

1b

(Name, dcscriptim and place of resrderre)

Whereas...... ... ...... ....t'as institrded [reeedings agains you
for... ........ .you are hcrcby sumrnoned to apped in this court
in person or by authorized agent duly irstructed ard able to answer
all material questiors rclating to the casc, or who shall be accompanied
by sone persm able to ansu,Er all such questiom at... .. ... .......o'clock
in the............ n@n m the day of.................20.......to arswer the
claim and as the day fxed for your appeararrce is appointed fc the
final disposal ol the proceedings. ycrt mut be prepared to produce on
tlut day all the wilncssltr upon whosc evidarce and all thc documents
upon which yor interd to rely in support of your defence.

Take notice, that, in default of your appeararre on tho day bcfore
nrntiono( the case will be heard ard determined n you abscnce.

Given uder my hand and the seal of the court, this day
.. .......20.. ...... court.of. .. ...

Nolicc -{t)

(2)

Should you appretrnd your wirresses will not attend of
tlrir own acrord you can have a sn rmons from this
court to comp€l the attendarrc of any witrrss, and the

prodrction of any docunrnt tlat yor havc a right to
call on the witrrcss to produce, on applyiqg to the court

and on &positing the rrcessary expens€s,

If yo: a&nit the claim you should pay thc nrcnery into

couIl togeth€r with the ccts of lhe proceedings, to avoid
execution of the decreg wlrich may bc a8airst your

person or property or both.

bd
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FORM.VII

(9e Rule 17)

Sutn""B for tcltlctranl Of irsuCo

Case Titlcd:

To

(Name, descriptim and place of r6iderE€)

Whereas. .. ... . has instituted proceedirgs agaimt you
for.. ............ . you are hereby surnmoned to app€ar ur this court
in person or by authorized agpnt duly irsfuctcd, and able !o answcr

all matcrial quctions rclatrng to the case, or who shall be accompanicd
by scnc po'son sble io ars\,,s all such questions at..... .......... o'clock
in the...... ... ... ... ... noon on thc day of .... ........20............1o answcr
thc claim and as the day fxed fa your appearance is apponted for
the final disposol of thc preeedings, you must bc prcparcd to produce

on tl6t d8y all thc witvrcsscs upon whosc cvidence ard all the daumcnls
upon which yor-r intad to rely in support of your defence.

Ta.ke notice, thal, in defautt of your appearaEe on tll day beftrc
rpnti:ne4 thc casc will bc hcard ard &termincd in you abccrre.

Given urdcr my hand and thc scal of the corrt, this day

ofl ........... .....20.............corrt.

Noticc:-{l)

(2)

Should yo.r apprclrnd your witsresses will not attend of
their ovrn accmd, you can have I suntrnons from this

court to compel the attendarEa of any witsEss. ard thc

prodwtion of any docunent that you havc a right to

call on the wrtrEss to produce, on apptyuE to the court

ard m &positing rtE rrcassary expcnscs.

If yotr a&nit thc claim you should pay the money inlo

court togBther with the cmts of the procccdfugs, to avoid

execution of the decree, ufiich may be agairst your

person or prop€rty q both.

td +
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FORM.VItI

l&e Rule 24 (s)'l

Subject :-Application fr settirg asi& rhe. order dated

Dale

(the grotn& of application should be statcd)

S iguture of thc Appl icanr.

Venfication by the applica*

Th. statcm€ t of facts containod in 0re application is to OE bcst
of my knowl@e and belicf true ard correcl

Datc :

Placc :

S ignature

(/-'

rr i-'
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FORM.IX

lSee Rule 24O) A 6)l
Ganarrl Form

Case Titlcd:

To

Whcreas the abovc named has made application to this cotrt that
you are her6y wamed to appear in this court in person or by a pleader
duly irstructedat...............o'clockin the rnon, srttr.... . ... day
ofl...........20......... to slrow causc agaust the application failing
wtxrein, the sail applirztion will bc head and determirrcd at prte.

Given urder my hand and the s€al of the cour! this...... ... ...day
of ....,,.....................20... ... ... .court.

61
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FORM-X

(&e Rule 25)

Summons to witncas

Titled :

Whercas your attrndancc is required to... ...... ... ... ... ... on behalf
of thc................ ...-..-..in the above proceedigs, you are hereby
rcquired (personally) to appear bcforc this court on
the......... ...day o[........... .. ..20.................
a1.......,...-..o'clock in the rnfff ard to bring with you (or to send
to this..................-.... court).

A sum of Rs...................being your travellirg and otlEr
orpcrccs and subsistcnce allorryancc for orc day, is deposited with this
court and will be tcndercd to you on thc day you appcar before the
court. If you fail to ccnply with this Gder withort lawfirt sxcusc, you
will bc subjeci to tlr consequeiEes of ndlattendarre lail down in
the rule-I2 of adcr XVI of the Code of Civil Procoduro, 1908
(v of 1908).

Given un&r my tud and thc s€al of the cotrt, this
day o1..........,.,...20..................court.

Nolicc :-{l) If you are surnrmrcd only to produc€ a doctunat ond
mt to give evidance, you shall be deem€d to have

mnplied with thc sunmss if you cause such doc1tmert

to be produccd in this court m the day and hour
aforesaid.

(2) If yon arc d€tairEd bcyqd tlE day afmcsaid, a sum
of Rs............ ......wi11 bc tendered

to you for each day's att€rdBrEc beyond thc day
specitied

V{ a4'-
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FORM-XI

(&e Rale 38)

Dccrec in Crsc

Claim for

Th.is case comrg on this &y for final disposal before... ... ...........
in thc presance of................for the applicant and oi..............for
the oppooite party, it is or&red AN D DECREED that ... . . . . .. .ard that
the sum of Rs. ...............be paid by the ro the.............on account
of tha ccts of tlris suit, with intcrest thcron at the rab of per cenl
per arnum fron lhis date to the date of realiztion.

Oivcn under my hand and rhe seal of the Court, this
day. . .. .. .20....

Ccts of Suits

courl.

&>

Rs. P Rs. P

l. Stomp for application Stamp for povrcr

2. Stamp for pourr Stamp fq written
statcnEnt

3. Stamp for exhibis Pleader's t'ec.

4. Pleader's fee

5. Subsislerre for
witmsses

Service of sumrmrs
ard notice

6. Cornmissicnrr's fec Commissiorrr's fee

7. Service of summors

and rDticc

Total :-

IIrIIIII
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Subsisence for
witnesses

Total :-
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o
FORM.XII

(ke Rute 40)
Apy'icrtbn for thc crccdion of r dccrcc

In the Court o1..,..,...................

I, ...... .......... Dccree holda, hrcby apply for cxccution of the
dcccce hcrcin bclorx sct forth :-

Apy'lxnt:

Opposite psrty:

Datcd;

No.

Rs... ... ........ recorded on applbatio, dal€d ...... ... .-.

Rs..................... prirEipol ........ (inE€st at .........
per amuq from thc dalc of cdu till paymcnt)

As awa'&d in tlE dccEc $bscquqtly irrurrod Total

p€r cer(

Against the opposite party
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o
(when attachrrEnt and sale of movable prop€rty is sorglt). I pray that
the total amount of t{s (together with nterest on the
principal sum up to date of payment) and the costs of Aling out this
execution, bc realized by aUachneat and sale of t}r opposite party's
nnvable property as per anne<ed list pad to rE.

(whcn attaclrnant and sale of unmovable property is sought)

I pray that the total amount of Rs....... ..........(together with
the interest or the principal sum up to date of payment) and the costs
of taking out this execution be realizod by the attachnrnt ard sale of
the oppoite party's innnovable propcly specified at lhe fees of this
application ard paid o me.

I dcclarc that wlnt is stated hcrein is true to the besl of my
knowl@c anl bclid.

Signd

Decrec holdc

f)ale

t^f d-- u



o

To........................

(Give hcrc name or descriptim of the dablistmcnt wirh full
addrcss)

I, Shri/Sfuimatir(unrari... ... ... . ... ... (Namc in
full herc) whmc particulars arc gven in OE stratemert bclow, hereby
mminatc thc person(s) mertioned belou/ Itve acquircd a fam.ily wifhin
tfie meaning of clause (33) of scction 2 of Code m Social Security,
2020 widl effect from the .....................(dats herr) in thc marurcr
irdicatcd bclow ard therdore runinate afrcsh thc pcrson(s) nsrtimed
bdow to rcccivc thc gBtuity pyable allcr my dcath as also rhc gratuity
standing to my cruJit in thc event of my death beforc tlst arnurrd
has bccomc payablg c havirg bccunc payablc lns rnt bcar paid and
dircct that thc said armurt of gratuity stnll be paid in proportim rdirxtcd
agairct the nam(s) of the mmine{s).

or

I, Shri/Shrimati/Kumari... ... ... ... ... ... ... ... ... ... ... (Namc in firll
h.re) wtrce pa'ticulars are given in the staterncd below, lrreby give
rDtice that the mmiration filled by me on date ............ ard recorded
urdcr your refoarce

No................dat€d shall stard nDdified in tlt
bllowilg maffler :-

rstrike ort umecessary portim.

2. I lsdry certfy that tlE person(s) mcntiorcd idarc a
mmbcr(s) of my family wilhin tlE mcanirg of clausc (33)
of scctim 2 of thc Codc on Social Sccuity, 2020.

3. I tueby declarc that I haye no family within thc nraning
of clause (33) of sectbn 2 of tlE said Code.

4 (a) My hther/nntlrr/parerts is/are not dcpcn&nt on me.

(b) My husband's frther/rother/parents idare not dcperdcd
on rry husbard. t4 Zu{ a-- u

FORM.XIII

(*e tune $)
Nomiqtion/l'rtsh Nomiution/lltodifc.tion of Nominetion

(gnl& wt the words not aplicable)



o
5. I have excluded my lnsband from nry Emity by a mtice

dated the... to d|e ccnpetent authority in terms
of clausc (33) of scction 2 of the said Code.

6. Nomiration made hcrein invalidates nry pwious rornirutisr.
Nomineds)

Mrnncr of rcqoiriug r sFemily'

(Here give derails as to how a hmity was acguired, i. e., wlether
by marriagp or parents being rerdered depadart or tlrorgh other
proccss lito adoption)

Ststem€nt

l. Narr of ernploycc in frrll

2. Scl(

3. Rdigim

4. Wtrther unnnrried/rnarriedfuibrv/widorrer

5. Dcpartru t/Br8ndr/Scction wtrore cmployed

6. Pst trld with TrckDt No. or Soial No. rf any

7. Da& of appoinuGt

8. Pcrmanst addr6s :

Villagc... ..........Thana... ..

Sub-division... ........Post Office...........
PIN Code... ......,.. Distict.., ... ... ... .,. ... ... State... ... .

Email ID.................................Mobi|s Nw$cr...........

Place:

Date:

S igrrature/Ttunrb- imprcssbn of lhe
Employec.

b{ L-"
I

S

No
Name in full
with full address

of nominec(s)

Relatiorship with
the employee

Age of
mmtnee

hoportion by
r,vhich the

gratuity will
be shared

L
2.

3

So on

67
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a

Ccrtifcetc by the Employcr

Certified that the particulars of the ebove nomination have been
verified and recorded in this establishment. Employer,s Reference No.,
if any

Signature of the eorployer/Ofrcer authorised

D€sigrEtion

Datc :

Nalrr and ad&ess of thc cstsblbhrrEnt s rubber sEmp ther€of

Ackmwlcdgcmnt by thc f,mployec

Received the duplicatc copy of nqnirratim in FunrIII filed by
nr and duty certified by the ernploya.

Date

S ignature of the Emplcyee

68
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FORM.XIV

lSee Rule 46(t) (a), @ A k)l
Applicetior for trrtrity by r! Employccr'Norbcc/Lcgrt Hcir

(gn*c ur he vords no, apli@bb)
To .............._......,.

(Givc hac nanr a dcscripion of rhc csaablislmcnt with full
address)

Sir/M8dan\

. L ...,.,.................. .....(namc of cnrplrycc/nominct4cg hcn/
runirc of1atc...... ...(Nanr of tb cnployec/ as
a lcgal h.ir of|atc..,...........,...................(Nanp of thc cmplcrcc),
b€ to appty for psyrEnt of gratuity to rdri*r I am crnitlcd undcr
$tss.ctim (l) of s.ction 53 of rhc Codc m Sebl Sccrnity, 2O20 on
accout of-

(B) my s.rpcranruatiory'rdirsEn&Bignation ancr co]rpldion of
nd lcss than frvc Fars ofcodinuoB scrvicc/total disablqncrt
duc b accidcrl/tdal disablernant duc to dbcaseh tsmiEtion
of ccntlact period lmdrr fixcd tlfm anploynrrl wilh effcct
from tha.................. ..... ; or

(b) dcsth of thc aforcsaid cmployce whilc in scrvicc/
superannualion on...... ..... .....aftcr completion
of... ...........ycars of scrvicdtotal disabltrncnt of thc
afacsaid anployec duc to accidcrt q discasc whilcin
scrvtr with cffoct frau 6a ......... , -

(c) death of afqcsaid cmploycc of your cstablishnrcr* utrildn
scf,yicc/supcrannuation on... ... ... ... ... ... ... ... ... ... (datc)
without rnaking ary nominalion aftcr complctioo of
. ... . ......ycars of srviccndal disabldncrt of 0E
aforoaid employeo du6 to occidcol or discosc wh crn
scrvicc with cftct frqn... ..

Neccssary particulars rdatirB to my appoidmot 8rc givcn
in thc statcorrt below :-

l. Namc of crploycc in full (if, thc gratuity ie clairncd
by an arployccf
a. Maritd stahrs of crnploycr (unmarricdnarricd

widoVwidower) :

l/d

6g



o
b. Ad&ess in full of employee

or

2. Name of nqnince/lcq8l hcir (if OE gratuity b claimcd
by nominedl egal hcir|-
a. Name of Erployee i

b. Maritd stlhB of mminedlegal hcir (urrnarriexj/
marric widou/widouer) ;

c. Relationship of nominee/legal hcir with thc
erploy€c ;

d. Ad&css in fi.rll of naninedlegal heir ;

e. Date of death and proof of death of thc
enplc'ycc ;

f. Rcfercnce No, of rccordcd rpmrnation if available,

3. Departrt&r{.fBrurl/S€ctim whcrc last cmployal.

4. Post held by employc.

5. tlatc of appointncnt

6. Datc and causc of tcrminstim of scrvicc.

7. Date of Dcath

8. Tdal p€riod of service of the einployec.

9. Total urages lasl &awn by th erployee.

10. Tcfal gratuity payable to thc anployodslarc of gratuity
claimcd by a nomincc/lcgal h&

ll. Paymert may plcasc bc madc by crsscd bank ctrcqx/
crcdit in my bank accourt No,.....

Yours faithfully,

SigatudThumb impressim of the

apfl icad crnployce/nominec/legal lreir

Placc

Date

v{ a?
I

7n



o
FORM.XV

lSee Rule t6(2) (a) (t). (it). (b) @ A @l
Noticc for pryur /r.jccaiDg chim of Gntd.y

(slnke t the wordt not adicrble)
Tq... ... ... ... ............
(Namc ard ad&ess of the applicent employcdnnnmeerbgal hcir)l. You are hcrcby infornrcd tlat-

(a) .as requircd under nrle ,16 of the Code m Social S€curitv
Jammu and Kashmir Rul€s, 2020, tut v*. "fu- Hi
paymcnts of gmtuity as indicated on youi appliation in
Form-XtV undcr thc said mles is nd- adnis;ible for lhc
rcasms stalcd bclow .-
Rcasqr (Here spocify ttre reasons) ; or

(b) .as requircd under rulc .16 of the Co& on Social
Security, Jamnu ard Kastunir, Rules, 2020 tlat a sum of
Rs. ..........(Rupecs . . . . . . . . . . . . . . . . ) is myablc toyou as
gratuity/as yorr share of granrity in termi of mmination
madc by.......-.... ........ on
and...............recordcd in this ............ .....as a lecal
hcirof.. . . . . ... . . . . .. . . . . . . .an anploycc of this establishmdfo

2. .Plcase call at..................... _.... on ................
(Hac spccify placc)..................... ..... (darc) ar................... (tiru)
for collectirg yo.r paymant of gaturty by crcsed clrcque.

3. Amount payablc shalt be scnt to you throrgh dcsnnd drafl
or shall bc creditld in your bant accourl as desired by yar.

4. Brief staternert of calqlarir-
(a) Datc of sppointnGrt ;
(b) Date of t€rmirEtiory'sr+erarnuatiory'resignanrr'dsablcmany'

death ;
(c) Tolal period of scrvice of the employce concerned

...yearn... .. ... ...... months...................... i
(d) \fbSes last drawn ;
(c) Propatbn of the admissiblc gratuity payablo in trrms of

naninatisVas a legal heir ;
(f) AnDunl psyable; .strikc ort par+ if, not applicablc.

Place;

Datci

Sigaturc of thc Emptoycr/authoriscd ofiiccr.

NatrE tr d€scription of BtnblislrEnt or
rubber 9t8mp thermi

Copy to;-The Cqnpetert Auttpnty in casc of denial of gratuity.

t( otz

1
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FORM.XVI

l&e Rule a6fi) (a) (iii)l
Appficrtior for Dircction

Bcforc the CoDpctGnt Authority for Chprtcr V undcr thc
Codc on Socbl Sccurity, )020

Application No. Date
BETWEEN

(Name in full of the applicant wirh full address)

AND
(Namc in full of ttr ernploycr concemod with full address)

l. Thc aplicart is an employec of thc above-nrcntimed
employer/a nomrnee of late... ... . an
employec of thc abov+mentioned emptoyer/a legal heir ofIate....,............. ond cmploycc of fu abov+
mentioned unployer, and is entitlod to payment of
gratuity under sectron 53 of the Code on Social Security,
2020 on account of his owry'aforesaid employee's
superannuation on... ... .. . ... ... ... (dateVhis
own retirenrnt/aforesaid employees resigration on.. ... ... ...
(date) cornpletion of. .. ... years of continuous
service/his owry'aforesaid errploye' total disablement with
ell'ect from......... ... ... ... ... .(date)due to accident/disease
death of aforesaid employee (m... ...... ..........

2. The applicant submitted an application under
Rule........................ of the Code on Social Security,
Jammu ard Kashmir Rules, 2020 on the... ...... ... ... ... .but
the abovomqtisred anployer refused to cntertain itlissucd
a rctice dated the................ under clause ........, of
subrule of ruIe... ...... ... .......oIIeringan amount of gratuity
which is less than my due/issued a notice
dated... .. ......... ....thc undcr clause... .... . ... .of
sub-ru|e..........................of rule...................rejecting my
eligibility to payment of gatuity. The duplicatc copy of the
said notice is enclosed.

3, The applicam submis that there rs a dispde m the matter
(speci$ the dbpute).

4. The applicart fumishes the rrccssary psrticulars in th.
anrExure hqeto and prsys that the Corpetent Authority
may be pleased to detemirE th. anDur( of gratuity payable
to ttE pttitiurer and direct the abovenrntimed anployer
to p8y the same to dte pctitioner.

72
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o

5. The applicar[ dcclares that the particulars fumished in the
annsxure herAo are true ard cffrect to tE b€st of
hrs kmwledge ard belief

Date

Signaurrey'Thumb impressior of the applicant

2

ANNEXTJRE

Name in full of applicart with full ad&ess.

Basis of claim (Death/S uperannutiory'Rettenrcnt/Resignationi
Disablunent of Employedcornpletion of contract Deriod
under Fixed Term Employnrrt).

Name ard address in fu.ll of thc employec.

Marital staEs of thc erployee (urunarriedrmrried/wibd
widowa).

Name ard ad&ess in firll of the anployer.

Deparhsx/BrarEly'Sectiqr wtpre the employee was last
employul (if hnwn).

Pmt held by tho employee wifi Ticket a Sl. No., if any
(if knoum).

Datc of appointncrt of thc unployec (if known).

Date ard carse of tamination of scrvice of the €mployee
( S uperannuatiory'retirunen/rcs ignatiory'disablemert/deatly'
csnpletisr of contsact period urder Fixod Term Employmot).

Total paiod of scrvicc by the employee.

Wages last &awn by the anployee.

If thc ernployec is dea( date and cause thermf
EvidenceAritrcss in support of dea$ of tlrc emplcyee.

If a nominee, No. ard date of recording of runirstion with
the urployer.

Evidencdwitrcss in support of beirg a legal hcir if a legal
heir,

Total gmtuity payable to thc emplcycc (if known).

Perccrtage of gratuity payEblo to thc applicant as nominec/
legal heir.

ArDunt of grauity ctaimed by $e applicant

3

4.

5

6.

7

8

9

l0
ll.
12.

13.

14.

l5

l6
t7

18.

Place

Datc: Signature/Thumb inpression of the applicant

td
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FORM-XVII

lSee Rule a6(5) (a) (8)l

Noticr for Appcnncc bcforr thc Compchnt Authoritylsumnnn

l9nke out he u'ords not aplicable)
Tq
(Name ard address of the employee/applicant)

Whcreas, S}tri .... .. ...........an employee urdc you/
a rnmirr{s/legal }rir(s) of Shri... ....,.......,an
employee urder tlE abov+mentiorpd employer, haslhave filed an
applicatim under rule 45 of the Code on Social Security, Jammu and
Kashmir Rules, 2020 alleging that---

(A copy of the said applicaticn is crrlosed if, sumnpn is issued
th€n copy of application is rnt required).

Now, therefore, you arc herery called upolr/sumrmned to appcar
before the Cornpetent Authority at ... ... ... ... ... ... .....(place) either
persqally or throrgh a person duly authorized in this behalf for the
pupose of arrwerirg all material questiors relating to the application
on ths ..... day of.........-..20..... at ...............'O' clak in the
forcmory'atcrrpon in support oflto ansurcr the allegation; and as thc
day fxcd for your appearance is appoirtcd fs fural dispmal of the
application, you must be prepared to produce on that day all the
witnesses upon rrfiose eviderrcc, and thc documents upur rdrich you
intend to rcly in support of your allegatiory'defencc.

Take roticc that in default of your appcararrc on the day More-
n*ntimed, ttn application will hc dismissaUhcard arrl dctcrmirrd in
your absence

Wh€reas, your attendarEe is required to give evidance/you are
required !o produe tlE d@urEnts mertioned in this list below on behalf
of .. ....... in the case arising oul of the claim for graturty by .

Form... ... ........ 8nd referrcd to thb Artrhority by an application under
scclion 56 of thc Code on Social Sccurity, 2020, you are hereby
summoned to app€ar persorBlly before this Authority on the ....... day

of ..,.....20................. at 'O'clock in dre forenoqy'
afterroon and to bring with you for to send to this Authority) the

sBid d@unrrIs. List of documenls-

I

2

3 so on

bd Af

14



O

Given under my hand and seal, this day of
20.

Compelent Authority

under the Codc on Social Security Code, 2020

Noto :-l
2

3

Stsike out the words and paragaphs mt applicable.

The portion rnt applicable to be deleted.

The sumnrors shall be issued in duplicate. The duplicate
is to be signed and returrBd by the pcrsors served before
thc date fixed.

ln case the surnmons is issued mty for producing a
docunpnt and rrct to givcn cvideucr it will be suffrciert
conpliance to the surnmons if the docunpnts are carsed
to be produced bcfqe the Cornpetert Authority oo t}r day
and hour fxed fnr the purpose

4

,7\
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a

Whereas Shri/Smt./Kumari... ...... ...... of
an employee...
(address) urder yory'a rnrnino{s)/legal }ri(s) of late
....................an emplqyec uda, you, filed an aoolication
undcr section 56 of the Code on Sociil Sccu.ity, 202'd, beforeme;d
Whcreas a notice was givcn to you on
requiring you to make poyment of Rs..
Stri/Snr./Kumari
the Code on Scial Security, 2020.

2. And whereas tlE application u.as lEard in your presence
on..........and after thc hearing have ccne to the finding
that the said Slri/Smt./Kumari .. ... ... ... .. . is entitled to
a paym€nt of Rs...... as gratuity under the Code on
Social Securig, 2O20 ; u
Wtrreas yory'drc applicant went in appcat befae the Bppcllate
authority, wtro has decided that an amormt of Rs. . .. . .

is due to be paid to StrilSrm./Kunari
as gratrity dtr under lhe Code on Social Security,2020.

Noq tlrreforg I hereby direct you to pay the said sum of

............... ... to
as gratuily urder

of

R3..... to ShrilSmt./Kunnri within
thirty days of the receipt of this rntice with an intimatbn thcreof to
me.

my hand and scal, this day

Competent Authcrity

under ttle Co& m Social Security Code, 2020

Cqy to :-
l. Thc Applicant, hc is advised to contact the ctnplcryer for

collecting payrEt[.

2. The Appellde Authaity if applicable.

Notc :-{Stsike out paragraptB if rnt applicable)

Givcn urder
........... ....20

76

FI}RM.XvIII

lSee Rule 46(il) (t4 (Al
Noticc for P.ymcnt of Grrtuity rs Dctcrnincd by CoDpclcnt/

Appclhtc Authority
(Snkc out the words not apliuble)

Tq

(Name ard ad&ess of unployer)

t"J- ol>'
/



a
FORM.XIX

l*e Rde a6(t3)l

Appliatbn for RccovcrX of Gretuity

Bcforc thc Csnpetcrit Autlrity for Chapter V under dre Social
Sccurity Code, 200.

Applhtbn No. Date

BETWEEN

(Narne in full of the applicant with futl address)

AND

(Name in firll of the anployer/Trust4nsurer concerned with fir.ll address)

l. The applicant is an anployec of the abovcrrcrnioncd cmploycr/
a nqnincc of late... ... ...... ... ... ...... an anployce of thc abov+
memihod employg/a legal heir of late . . . . .. an emplryee
of tho abovqmor ionod unployer, ord ycrr wcrc plcsscd to dircct
the said employcr in your notice dated the

...........undcr sub-rulc (ll) or suhrule (12) of
rulc 45 of Code on Social Sccurity (Cfitral) Rulca, 2020 for
paymed of a sum of Rs... ... . .. ... ... . .. . .. .. as gratuity payablc

un&r thc Code or Socral S*urity, 2020.

2. The applicant submits that the said employer failed to pay the

said anount of gatuity to rE as direcbd by you although I
approcbd him for paymer(.

3, The aplicant th.rcfcc prays thst o certificste may be isoed
under section 129 of thc Code for recovery of the said sum

ofRs...........-.... dl.E to me as gratuity in t€rms of
your dircclion

Signarure/Thunrb impressirrr of applicart.

Placc:

Datc:

Notc :---Strikc out th. $or& nc applbablc.

\"t' dZ
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o
FrORM-XX

lSee Rule 47(3) (01

App[.rtbn frr R.gbartthD of u Estrblslmcnt with ttc
ControEing Adhority udcr scction 5?

01. Namc of thc Egsblblmcrt

02. Addrcss of thc Establishmenl

03. Name of the &rployo

04. Addrcs of ttr Ernplqrcr

05. No. of Enployecs Insncd

06. Details of thc lrsuralre Company-

(a) No. of Imurance Policy ;

(b) Date of CannlrrarEnt of tnsrance Policy ;

(c) tcrrs of lruurarcc Pdicy (copy of thc Irsurancc Polhy
to bc arheed ;

(d) ddails of €drployes irsured details fa cmplryecs shall bc
fumishcd in Fonn-III.

W. If tllc eaploycr tnd slEady dtsblishod an Appovd Gratuity
Fud bcfcc ndificatio of thc mles, dctails of bosd of rttst€eg

of th. gratuiry fimd rnay bc firmisE-

(a) Datc of cmstitutio of thc Berd of Trusces ;

(b) Nunes and Ad&essca of thc Bord of Truste6.

Stttion :

Date :

Signaturc of thc Employcr

Namc:

Dcsigratim ard Addrcss

r-r 0y
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a
FORM.XXI

lSee Rule 47(4)l

Option to continrr utrdcr tbo Erbling Insurrncc
lDdcr s.rtitD 57

ln hercby opt to cctinue tlt o<isting insurance scherne in lieu
of the conpulsory irsurame rntified urder section 57 of the Codc on
Social Scurity, 2020. TIx- debils of odstir€ Insurance Schenr aro--

(a) No of lnsurarce Pdicy :

(b) Datc of csnmerrernent of Imrrance Policy :

(c) Terms and csrditiors of Irsurarpe Policy (Copy of the Insurance

Policy to be arlced):

(d) No of cnployees covered (details of ernployecs to be frrmished

in Fam,III:

(e) De{ails of rcgistatisr of the trust:

(0 Nane ard ad&ess of the trustees:

(e)

Station :

Datc :

Signature of the Employer

Name :

Ihsignatiot ard Addrcss

td 0>-

1g



o
FORM-XXII

lSce Rule 47(3) (l & (i{l
Dctrib of Emfloyccs of thc EstrblishnrcDt covcrld urdcr
thc Compulsory Irurlncc undcr scctbn 57 of thc Codc

(a) Name of tirc enployce :

(b) Name of Father/Husband :

(c) Dcigmtid/Category :

(d) DaE of Joining/appointnrnt :

(c) Wages of thc Employces :

(0 Datc of A&nission to Compulsory Irsurarcc :

(g) Date of Retirimcnt :

Station :

Date :

S ignature of the Enploya

Name :

Desigutior and Address

brd e*.--
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a

FORM-)frIII
(*e Rale 49)

Conplrint to thc Irpcctor-curFecilitrtor

Tq

The lrsp€cto-curFFacil itatq

(Urder The Codc on Saial Security, 2020)

st
I.............. (Name of nonran) employed in.............(rame and

full address of the establishnrnt) or I...... (rame) a person mminated
under section 62 by or a legal representative of.....(rame of uoman)
ernployed in.......(name ard full address of the establishment) having
fulfilted the conditiqs laid down in the Code on Social Security, 2020
and tie rules thereunder, am entitled to Rs...... being maternity berEfit
and/s Rs.......... . bei"g the medical bonus andor Rs............bcing
wages for leave due under section 55 hrt the same has been improperly
withhdd by tho enployer/discharged or dismissed durirg or on account

of her abserrce from uork in accordarre with tlr provisiors of this
Chapter VI of Code on Social Security, 2020.

You are herdore requesl€d, to dtect the cmplc,yer to pay the

arrnurt to me/to set aside the disctarge or dismissal dcne by the

erployer.

Sigrntue or thumb imprcssion of thc Womary'

nominedlegal represemati vc.

l^<

Signature of an Attestcr in case the raomary'

mmi nee/lega I represcntative is

unable to sign and affxes thrrnb
impression. Full address of ttre

womqr/rpminedlegal representative.

oLr'

RI

I)ate.



FORM.XXIV

lSee Rule 49(2) (b)l

Appcd
Tq

Th Authrity,
(Appoimcd under the Code oo Social Security , 2020)

. ... (Address)

SiI,

L..... ..., tlE urdcrsignd lrcrnan employcc of......... (name and
full addrcss of th cstauistrmat)

rFccl aggrievcd by thc cdrr of lnspcctor-qm-Facili8tfr undcr
lub-tacliotr (2) of scction 12 lor tb rcrsors tthchcd bcr.to,
prcfcr tii tppad lEdcr ub..rcttior (2) of Jcctior 6E rld
rcq!61 th.t tt xil coploycr lx ordcrcd io pry lt rbovc-
Dallbncd r@!!t lo rE. A copy of iic order of hsp.atoF
cun-Frcilitrtor in thir behdf b crcloscd ;

or
rshri......, Inspector-cum-Facilitatr, having dirccled under
sub-scction (2) of sectim 72 to pay the nEternity b€rlfit tr othrf
amourt bcrg.........(Natue of amount) to $,hich... .. . ... (Narrc of
wunan) is s8i, to be ertitl€d/to sd aside my discharge c dismissal
during a on account of absqrc frorn nork in accordarre with
the provisisB of this Chaptcr V of the Codc m Saial Sccurrty,
2020 (grikz oyt unuessary porli.rt).

I profer this oppeol uder sub-scction (3) of scdion 72. In vicw
of thc &cts [Ertioncd in thc nqnorandum attachcd Ho and othr
documerts filcd hr6^/ith it is submitlcd tlBt thc lroman is not cntitlcd
to tha rnatarnity bcrrfit or thc said amourt and tErr! thc or&r of
thc lrEpccta{uGFacilitator in thc mpy of which is er:tosd may bc
scl asidc.

.Strikc out r[uEc€ssary portio.r.

Signaturc or thunb imprtssior of thc nomcry'aggricvcd pcrsot.

Date.

S igmture of an AB€sEr in case
thc woman is not ablc to sign
and affxes drunrb irnprcssrm

Full add€ss of lhc nomincdlcgal r?resenlative.

l^f A/-"'
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FORM-XXY

(*e tule 53)

Nothc Book

l. Name of the Btablishmerl :

2. Pct:al Address :

3. Name of the Enrployer/Manager/Occupier
(with full Particulan)

S. Nanr of Employce Tind Ple Cau-
No. ttre Code/No d8te of of of

Enployee Injury/ Injury Injury

ecidcnl

Any other

relcvant

informatbn

Sign. of
Etnploye€/

a pefsqr

adins

bona Jilc

al



loRM-xxvl
(ke tule 55)

REPORT OF FATAL ACCIDENTS

Tq

SiL

I have the honour to submit the followirg report of an Accident

wtrich occured... . ... (date), at.-.... ..- ...........(here enter details
of the pranises),,.................,and which resulted in ths death of tlt
ernployodemployees of whose particulars are given in the statement

anno<ed.

Thc circumsEnccs atEndirg thc death of thc employcdemployees

ucre as un&r :-
(a) Tirp of the accidert :

(b) Placo wtrcrc thc accidcnt acurrcd :

(c) Mamer in which &ceascd rmdurerc anployed at the time :

(d) Causc of the accident :

(e) Ary otrcr rdaafi particulan (I havc ctc.)

Signalure and dcsignation of person

Making the report.

Name Sot

STATEMENT

Age Name of
Enplcyntnt

Full PoEl
Address

2 3 4 5

e?
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FORtt{ XXVTI

[Sce Rule 56 (l1l

M EII{ORAN DII]II OF AGREEMf, NT

It is hercby submitted that on thc day of _ prwiow for
pcriod of months Ttr said onployee hss in receipt of ha.lf-monthly
paymcnts ufiich have corrinud from the day of 20_ until the day
20- amounting to Rs_ in all. Thc said employee's nnnthly
\rages are estimat€d at Rs _. Thc cmploycc is over llr agc of l5 years/will
rcrch thc agc of 15 ycaB on _

It is fifih.r $bmired that _the cmployer of the said cmployec,
has agreod to pay ard the said employce tas agrccd to acccpt, thc sum of
Rs._ in full scttlcmcot of all and cvcry claim under the Chaptcr Ml of
thc Code on Social Sccrrity, 2020 tn rcspcct of all disablement of tcmporary
mturc arisint oU of thc said rccidcnt, vilEth€f now or hereaflDr lo b€come a
manife*, it iq therefore rcqucsted that this memorardum be duly recorded

Datd 20

Sigrnturr of thc anploytr_
Witncss

Sigrraturc of thc €mp

Witness

Employee

D6ted 20

Thc nnney has becn poid and this reccipt signcd in my prescncc

Wifrss.

(Notc :-This form may bc varicd to suit spocial cas€q c.8. injury by

ocqrpotional discasca, agrccmcnt wtrcn cmploycc is udcr lcgal

disability, etc.).

l/\f ry
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Not. :-An applicatim to rr8isler an agr€emenl csn bc prescrtrcd undcf, th€
signdure of the one party, providcd tha the otht' pany hss ageed to
the terms. But both signdurc should bc rypcnded wtcrcvcr possiblc.

Rcccipt (fo bc filed in lrlEn the morEy h8s bccn actually paid ).

ln accoldancs with lhc abovc agrEcrD€nl" I have thrs duy roucival tl: surn of
Rs.



FORM-XXVIII

lSee Rule 56 (l)l
MEMORANDUM OF AGREEM EI\T

It is lEr€by submined rhat on thc dry of 20_ personal
injury vm caused to _ r€siding al _ by accideot arising or-l ofand in
the cotrse of his employmert in _. Thc said injury hr rcsrltcd in
pcrmarEnt disablcrned to thc said employee ofthe following nalLre, namcly :-

The said employre monthly uiages afe estimatcd at Rs. _ The
employee is owr t}r age of 15 yearJwill reach the age of 15 years on

Thc said cmployce tns prior to thc dafe of this agEcmcnt,
reccived the following paymcrt, namely :-
Rs on

-Rs_on_

Rs._ on Rs. m
Rs. oll Rs.

It ls fufiher submitted thd _ 6e employcrs of the said
employeg hls ogreed to poy tlE said cmploycc, has agrccd to rcccpt, thc
sum of Rs. in full senlcmcrl ofoll ard every claim undcr
the Chapter VII of th€ Code on Social S€curity, 2@0 in respect of the
disablerrnt started above ard all disablcnrent mw manifesf lt is,
tlrrcforq reqrrsted thd this mcmorandum bc duly rccnrded

Dated 20

Signatue of the employe t

Witness

Wimcss

Nott :-An application io reSistercd ard agrconEnt can bc prcrer ed urder the
sigrnturc of rhc onc pEty, proviled that thc other porty has agreed to
thc tcms. But bo$ signatuc should bo appndcd whcnwer possiblc.

Reccipt (To be filled in wlrn the mory has bcc"n actutly paid ).

In accordance with the abovc agrcerllcrq I havc this day received tlp sum of
Rs.

Employee

Datcd 20-
The rnney hos bccn paid and this reccil sigrrcd h my prcscncc.

(NolG:-This foIm may be varicd to suit spccial cases, c.B injuty by
occup*ional disases, agrccrrent wlrco cmgloyce is rndcr lcgal

disability, etc.).

(/f
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Signatrrc of th cmployer_

4--
(



FORM-XXtX

lSee Rde 56 (t)l

MEMORANDUM OF AGREEMENT

Employce

x7

It is hereby srimitlcd rat on thc _ day of 20_ persmal
injry was caused to _ residing at _ [ ac.ideflt arising or.c ofand in
the corrse of his employmert i, _. The said injury has resulted in
tcmporary disablerncnl to $c said cmployeo-

Who is d prescr in r€ceipt of wages amounting to Rs._ on
uages pcr ll]onlh.

The said employce monthly uages prior to thc aclideit arc estirn8ted at
Rs. 

- 

Ttr anploycc is subject to a legal disability by rcason
of-

It is furthcr submiEed thsl _ thc cmploycrs of thc employee,
has agrccd b pay ard on thc behalf of thc aaid cmployeg
has agrccd to acccpt talf morrhly paymcnts @ ofRs. _ for th
period of the said lcmporary disablemart. This agreemena is subjat to lhe
cxrndititn that the amount of the half modhly pslment8 may bo voricd in
rcccrdancc with lhc povision ofthc Chapter VII ofthc Code on Social Sccurity,
2020, on accout of an alternation in thc earnirg of lhc said cmploycc drring
disablcment .lt is furthcr, stipulatcd that all rights of cornmunicdion undcr
sccrion 80 of thc codc arc unaffcctcd by thi! agrccm€nt It ir, dErcforc,
requc*ed ttat lhis memomndum be duly recorded. Dded _
20-
Sigmturc of thc anploycr_
Sigrahrrc of tlrc employce_
witncas-
Notr :-An applicdion to rcgisErcd ard agrccmcnt can be prEscntcd lrldcr thc

sigmturc ofthc onc party, providcd tM thc other party lru sgrr€d to
tlrc tcrms But both signatrre shorld bc appended whercvc possible.

Rcccid Go be fillcd in u,ltn tbe morEy has bcen sctually paid).

ln accordmcc with thc abovc agreeuErl, I havc lhis day receivcd thc sum of
R3'

Dared_ 20-
ThE rmney las been paid and lhis receipt sign€d in my Presencc.

(Notc:-This form may be vried !o suit sPocisl qrrles, e.& injury by

occrrpdionsl diseasca, eic.).

b--



FOR]U -XLX

lSee Rulc 56 Q) 0l
Whereas an agrecmcnt to pry comperration is said to have becn reachcd

b€tlrc€n _ ad _ and *trereas has /have applied for

registsalion of the agreement trnder soction 89 of the Code on Social Secrrity,

2020, naice is heretry given that tbc said agreemert will be taken into

considordtion on _ 20_ and that any objection !o thc rcgi$ration of the

said agecncnt should be madc on that date. In the abaence of valid objections,

it is my intcnsion to proceed to the registration oftlrc agreement.

Dated 20

Competent Auttnrity

{,N Az
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F'ORM_XXXI

lSec Rule 56 Q)ftil A. @ 4t)l

Tah nCicc that registrdioD of tlre agecnrnt to pry compensation said to

have been rerched between yan and

on thc -------------20- havc been refused for the followirg rtasons

rannely .................

Datcd 20_

Competent Aulhority

ry

89



FORM (XXXTD

[See Rule 56 (3) (ri)]

Whereas an agreem€nt to pay comperBartion is said to have baen reached

betrreen and and \aficrEas _has /have applied for

regi$rarion of the agreement under section 89 of the Code on Social Security,

2020 and whcr€as it appears to me that the said agr€ement ought not to be

registered fior follo wing reasons, namely : -.....-...... .......

an opportunity will be afforded to you of showing cause on

by the said agrecmdrt should bc regiscrcd. lf no

adequate cause as shown on tlat date, registration of the agreemcnt will be

refused.

Comp€tent Aulhority

d*

90

+,



FORIr (XXXrrD

lSee Rule 56 (3) (ii)l

Whereas an agreemert to pay comp€rsation is said to have becn reached

betr,rrcen _ and and wtrereas _has /have applied for

resistration of the agrcemcnl urd€r seclion 89 of the Code m Social Secrrity,

2020 and *hereas it app€ars to me that the said agr€ement ought not to be

registcrcd fr followirg rcasons, namely 

-an 

opportunity will be

afrordcd to thc said of showing cau:ic on 

-20- 

by

the said a8recment should mt be registered.

Any repr€scntation which you have to make with regard to the said

agrccmert shculd bc made on that date. If adcquate cause is thcn shown the

aglccmer* may b€ regi$ered.

Compctcnt Authority

0>

9l

Datq.l_-20-



S.

No
Dale of

8grccIIEnt
Dat€ of

rcBisation
employer Employee Initia.l of

Compclcnt
Authority

Refercrre
order

rcdirying
AE

regi9er

I 2 J 4 5 6 7rII-IIITIIII
IrI

I-rIII

FORM(tO(XtV)

(ke tulc 60)

Rcgistcr ofagccmcnrs for trc ycr 20_

d>' d'"
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FORM _ )O(XV

lSee Rute 66 (t) (a)l

REGISTEN OT WOMEN EMPI.OYEES

Name of cst$l idrment

l. Scrial Number.

2. Narnc ofuoman and hcr fattrr,s (or, if manic4 husband,s) narrc.

3. Datc of appointn€nt.

4. Natue of uorlc

5. Dat6 wi$ rnodh ad ycar in which str b cmploycd, laid off and not
cmploycd

6. DaE m utidr tlrc woman givcs notice under section 62.

7. Dar of dirhargddismissal, ifary.

E. Dats of prcdt.rtion of proof of pegmncy ud€r sestion 62.

9. DaE ofbirth ofchild

10. Dsb of prodwtion of proof of delivcry/misarriagr/Mcdical
Terminrion of pregnarry/tubcctomy operatiory'dcath/adoption of
child.

I l. Dats ofprodrrtion ofproofof illncas rcf€rrcd to in section 65.

t,[- D'/

Month No. ofdays
employcd

No. ofdays
laid off

No. ofdays rDt
cmptoycd

Remark

a b c d e
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12. Dak with the amount of mdcmity benefit paid in advancE of a(pcctcd
delivcry.

r3.

14.

t5.

Dab with the amount ofsubsequent paysEnl ofmaternity bcnefit.

DaE with the amount ofbonus, ifpaid, under seaion 64

Dats with tlE amouIll of u/ages poid on account of leave ulder section
65(l)and65(3).

16 Dats with ttr afltoud of wages paid on account of leavc trde] section
65(2) and period ofleave Brant6d.

17 Narnc ofthe person nomimted by the v,oman uDd€r section 62

18. lf tlE r.roman dies, the date of her deatlf thc name of the person to
whom matemity benefits ard/or oth€r munt u,Es paid, rhe arnou
thcrcof, ard thc daa ofpaymcnt

19. lf lhe wonan dics ard thc drild survives, th. ramc of thc person b
whom thc amqrnl of matcroity bcncfit was paid on bchalfof the child
and the priod for wirich it was paid.

20. SiSnalEE of thc employcr of thc csauishmcnt a h.nticsing th€
cntfies in thc rrgistsr of ru:mrn cmployecs

21. Renrarks column fa the use ofthc lnspcctor-cum-Frcilihtor-

dr?-

94



FORM,(ILXVI

lsoe Rule 6 (l) (a) & O)l

U!i6.d A!!!.1 R.a!n A. Gcard Prrt:

(a) N&rrG of thc cst8blislttrlent...

Ad&css of thc edablishmcnt:

Str6t No /Plot No. .... .. ....

To\ro. .,...,........Distric!...

Hqr9c NoYTlat No.

.., ... ....Stdc... ....

....t4321 .

. PIN codc..

B.

(b) Narnc of tlE cmploycr... . . ........
Ad&6s of the employrr:

llou$ No-/Fld No. ... ...... ... ... ....Sbrct No,/Plot No.

Town............ ....Dstict... ... ...... ....Str1c... ... ...... ... PIN cod.......

E-mail lD... ...... ...... Telephonc Number... ..... .....Mobilc number....

(c) Narrc ofthc mangcr a pcnxn EsporBiblc for supervision ard conuol
ofcstrblbhms[... ... .

Ad&css:

Hous€ No./Flat No... ... ... ... ... ... ... ....Str3t No"/Plot No... ... ... ... ...

Tor,rn.. ......Dislricr State PIN codc... .

E-rnarl lf, Telqhorr Number.. Mobile numbcr ..

Employcr'r R.gi!ar.aio!y'Lt.!c. lrEb.r u!d.r abc Cod6
mcltioD.d in cllum! (2) olttc hblc bclor:

s.
No

(l)

01.

02.

01.

Namc

(2)

Th. Code on Occupatronal Ssfcty lkalth
rnd uorking cmdition codE 2020.

Thc Co& on Social Sccriry 2020.

Ary orlEr liw for tbc tirE bcirg in
forcc.

Reg sltallon

(l)

lfycs
(RcSisfiatiqr

No.)

(4)

95
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amc ofth6 cmployer in ths casc ofa corlracbr's

Date of mmm€ncement of the establishmert.

Numbcr of ConFrctors cr€aged in thc cgablisfurrnt
during thc year.

olal Number ofdays drring the year m nhich
ontrect Lnbqrr was cmployed.

otal numbcr ofman{a1s worlccd by Contract Labour

ame oflhc Manager or Agent (in case of mines)

ishment

uring the year

0'l Addcss Housc M./Fle No
Torrn

DisEict

E-millD
Moblio Numbcr

Street/Plot No.

Shtc

Telcphorr Number

C. Dclrils of Employcr, Cootnctor rnd Coutrrcl l,rbouc

D. lYorking hours end wcckly rtst dry;

E. Matirtr[u ouEbcr ol ptrsou cnploytd in rny dry during thc
ycrn

l/\f 0;-
(

bcr ofdals workod duriog th6 1tar.

bcr of mardays wo*ed dring &e ycar

cckly day ofrest.

ily hous of uork.

IotaIChildrcn (bclow l4
years ofagc.)beh^Een tha agc

l4 to l8 ycars )

lesccntsemalesNo

96

01.

02.

03.

04.

05.

m.

PIN Code

)1.

)2.

)3.

)4.

7L

Malcs



llo. of vDrk rs

Rrgular Cmnacl

Highly

Skillcd

Skilled

Scmiskillcd

Unskilld

Cats86y

Fsnalc

l"-.*

Childr.o

t-

Wrgc nter (Crtcgory-Wbc):

F. (e) Dcteils ofPtymcrts:

(b) Nlubcr of f,orkcrr wf,o wcrc grruacd ktyc wilh wrgcs during lLc
yatr:

Sl. No. Dwing lhc ycar umbcr of lcavc
wagcs

tI. Dctrik of vrrious wclfrrc rEc[ilics providcd undcr thc slrlutory
schcocs;

Sl No. Nahrc of vaious nrlfarc
arncnities prcvidcd

Statutory (spcciry the statute)

V\f Li

Gross uages paid Dedtrtions Net uages paid

In cash In kind Fines Dcductbns for
danagc or lms

Others I n cash

t''

kind

97

R.rtas

of
W.gas

M!lc



0l

02

Date of opcning of establishment

Date of closing if closed

0l Name of Medical Officer

03(i)

03(ir ) Is Medical Officcr a (the mincs or
ciIclls) ?

lfa part time, how oftcn docs lrlshe pEy
visit to establishmcrt ?

Is thcr any Hoopital?

lfso, how marry bcds arc prcvidcd?

ir i)

3(iv)

v)

ls thcrc a lady Doctor?

Ifso, relut is hcr qualification?

Is thcrc a qualihcd mid-wifc?

03(t\) Has any crtche been pmvidcd? I
(b) Ltrvc Gnotrd rrder thr Codt on Sociel Scrurity, 2020

Dchntior
It is to ccrtify that thc abovc informdion is Euc ard co.rcct and also I ccrti$
that I havc complicd with thc all provbiors of hbotr Lsur applicablc to my
csablishmcnt

Plrce Datc

Sign. Hcrc

hr- 42

Total nunbs of femalc employeca in the
6tablishment

1'otal nurnbcr days ofleavc grantcd

Numbcr of cmployees grantcd matemity
lcavc/bcoc fited by ESI

98

t. Mrtcrnity Bcnclit urdcr thc Cod. o! Sociat Sccurity,2020:

(t) D.trib otdtrblishmcn( mdicrl rnd prn-mcdiel strlf:

Qualification of Mcdical Offrccr

03(vi)

)3(vii)

)3(viii)

01.

c2.

c3



FORIt-lLx](v rr

(See Rvr'e 67)

Noticc to ttc Employcr wto comEitd ro olfcrc for tbc firsl timc
for compourdirg of oflclcc ul&r ruhrcction (l) of scctior l3E of thc Codt
ot Socid *crdty, 20m

Nolicc No...,........... Drtc:

On thc basis of rccords and doqltlrnts produccd bcforc nrq the
rrdersign€d has reasors to beliene th* you, being the cmploycr of thc
Gtablishmcna. (RlgisEstion No ..... . ..), havc committed
offcocc for lhc violalion ofprovisbn ofthe Codc a thc Schemc or the Rules or
thc Rcgulafions fiamcd thcreundcr as pcr the dctails gvcn below:-

PART - I

PARTII

In vicw of the 8bove, you havc an option to Pay thc abovc-menlioned

amoui wilhin tifteen drys &om the datc of is$le of this rlotice md retum thc

application duly fitlcd in Part-Ill of this notica. In cssc thc said arnouna is not

para *Oin tfr specilicd tirm, necessary rction for filing of prosecdion stull b'
initiatod without BivirE 8ny flrther opportunity in this rrgad.

(Si8uturc of lhc CoEpoundilt Ollic'r)

Drtc;

Phc.:

I

Namc and Address ofthe Establishmcnt

l Rrgist-ation No of the Eslablishmcnt:

1 Paniculars of thc offencc

5 Prqvisions ofthc
Codc/Sdrme/RuleVRc gulatiots undcr
u,hich thc offerrc iscommited:

6. Compouding arrount requiEd b bc paid

tovards oompositbn ofthc offcncc;

1 Namc ad Details of Accouri for
dcpositing thc Anrunt specified in Column
6:

99

Name ofthe Person:
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PART - IN
Aooticrtion rldcr 3rbrccdor (,1) ofrclior l3t for

coomtrdirq ofoficlcc

R.l: Noticc NG...,......... Ihtc:
The urdcnigncd has deposited thc crtirc 8lnotmf as spccified iD Colum 6

ofPartl ard thc dctrilc of psymcIf arc givcn bclow with a rEqcsl to compourd
tlp offcnccs mantiorcd in hrtJ :-

l. Dctails oftlE compounding aroult dcpositcd (Copy ofclecranically
ScrEratod r€c€ipt to be dtachcd):

2 Dcbils ofOE p.os.ct"tion, iffilcd for tlE violation of above-nEntiorcd
offrncrs nray bc givcn:

3. Whcthcr thc offcncc is firi oftrrcc or thc rpplicant hsd committad flly
oihcr offcnce prior to this ofcrcc, if commiflcd, th.n, full detEits ofthc
offc.tc€:

4. Any ctllcr inforrnation which thc qplicant dcsircs to providc.

Sig6rhrrr o, tlc .pplic.!t
(NirD. r!d Dtrigrrtior)

Drtd:
Phcc:

PART - fY

CorooCdor Ccrdfirelc

R.tf: Noticc No.............. D.t.:

Thb b !o ccrtiry that the offrrcc undcr sr.bsection .... of scction 133 of
0E Cod€ in rtspc(x oI Phich Notir Nu. Dsrcd. _ wus issuql to
Sh,. ... ...... . (Applicaot), lhc ctnploya of... ... ... ... ... . (rurrc and Rcgidration
Numbcr of cstablishrnent) has bccn compourded on rccount of rcmission of firll
amourl of lls. ... .... (Rupces_) towErds thc composltron
ofoflcrEcs r, OE salisftction ofthe ssid Noticc.

(Sigrrtun)

NrEa rld Dcrigo.tion oflb! Olfr.r
D.t.:

Phcc:

t^r-
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I Perticlhn olthc crpl,oycn

Nane:

Addrcss with pin codc:

Tclcphonc No. :

Mobilc No.:

Nanc & Ty,pc of Establishmcrr

(C€ntr8l CrcvcmrEn! S tde
CcrycmtrEnt, PSU,

Ationornouq Priratc, ctc)

Rcgi*alion No of cstablisturrnt
urdcr Codc:

Ecommic rtivity &tails:

). PardclLrr ol th! iodcDting
Of[ccr:

Nrnc:

Dcaigndion:

Tclcphonc No. :

Mobile No.:

Email addrcss :

1 Ptrlicuhn of vecrrcy(icr):

(8) D€sL'nation/r,odEnclstutc
of the vsElEy(ies) to be
fillcd

(b) Drscription of dutics of tlE
post (iob role/fu ndional
rolc)

J{ q -fr

l0l

FIoRM-XXXWU

lsee Rde 68 @ (b)l

Form for Rcportiag Vacrtrcicr to C.rca, Ccllrtl
(Scrratc foIms to bc uscd for crch tvpc of pos8)



(c) QualificaionJSkills
required (educatroml,
lechnical, o(pcricncc)

tisrntial Dcsirable/Prcferable

(r) Edcational
Qualificdiom

(ii) Tcdnical Qulifi catiom
(iii) Stills
(iv) E:qcriercc

(d) Age Umitq if any

(Agc as on l83t dEte of
applicEtion)

(e) Prcfercrres (srh as Ex.
sewiccmen, persons with
disabilitbs, wonrn, ctc.) if
any

(0 durstionofcmploymcnt
(i) 3{ modhs

Numbcr ofposrs

(ii) 612 nortls
(iii) 12 mortlu ad morc

4 rrVhclhcr lbcrc is ray obllgetior for trrrngcrn rt for givirg
rcsawrtiodprcfcrrlac to sry catgory of persom srh as Schcdulcd
CssqSC), ScheduledTribe(ST), Economically Wc8&cr S€ction{EWS),
Othrr Backward Clasr{OBC),Ex-scrviccman 8nd pcrsods with
disabilitics (pud) , ctc, in fillirg up thc vacarcics: YcJNo (ifyes, give
thc nrmber of vacarcies to be filled by such catcgorics of persors Bs

deuiled below)

Category Numb€r ofvacancics to be filled

(a) Schcdulcd Castc
(b) Schadulcd Tribc
(c) OBC
(d) Ews
(e) Ex-Scrvicanan
(0 PcBorE with dii8bilitics

(pud)
G) uomcn
(h) Othcrs (s9cciry)

tBy Priority candidatcs
.(Applicable for Jammu and
Kashnir Covcfnmcnt Yacsries)

lllj-
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Pry rnd Allowuccs:
For Government mcancies:
Mcrtion pay levcUpay scale
ofthc post \yith bssic
pay/pay per nnnth with
othcr details, ifany
For otheB: M€rition
mini mum total crmlutrrnts
pcr month with othcr details,
ifany.

7

8 Modc of Applicarion(ernail,
online, in uriiry ac) and
tas date for reccipt of
oppl icarioru.

I Particulars of ofticer to
whom the apptications be

sEny'c8ndidat$ should
apprmch

(Mcntio Name, designstioq
cmail id, oddress , tclcphon€
No., r,vebeite addrcss in casc
ofonline)

l0 Modc of Recruitmorlt

(Tlrough Carccr C.nlrc,
Placcmcnt Agency , self
mansSe mEnt, 8ny cdlEr
nodc(spcci fy) )

lt Would like to pref€t
erbmission of list of cligiblc
cardidstes rcgistcrcd with
CarEcr Ccrfc

YeMtJo

t2 Any othcr rclcvant
informalion

Sign*urc, Namc and Dcsigntion of Arrhoris.d Sigtarory of Gtablbtrnert/
cmploltr with scal rd d8l

(For Official Usc- to bc fi llcd by Cuecr Ccate)

tn U- --f,/ ['
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6.

Placc of nort i Nanr ofthc
loury'village and di$ict,
pin code ,ctc. in which it is
sinBEd)



r3 Nanre, addresq ennil id of
tlE Career CenlrE

t4 Date ofrcceipt of VacarEics

r5 NIC Code of ttr
establistmen/

l6 NCO Code ofthe poot

Uniqw Vrarrcy lD (mrmber)

Signature, Narne and D€sigmtion of
Authoriscd Signatory of Carccr
Cctttrr $,ith scal and datc

NOTE:

t. Crecr Centre to which the vacancies are rcported, r+vuld provide a
unlqtb voconcy rcpnirg numbcr for thc mcancy rcportcd and convcy
il to thc employer in writing, firough ernail or digrtally or tlrough any
otlrcr slrh media immcdi8lely brt in any case mt htcr tlBn 3 $,o*ing
days from the date of rcceipt ofrcporting ofvacancics.

An cmploycr, if advertfueg that vearEy in any mcdia or makes
rocruitnrnt l}rough ary agcncy or any olher modc, may invariably
quotc thd u qua y8cancy rcponirg nrrnbcr in that advertisemelt or
rccruitmcnt proc€ss.

Any chango in thc particulars alrcody fitnishcd lo the Carcer Centrc,
shall be reponed in \Miting or through valid official ernail cr digltally
(irrhding ttrogh a pata.l) as thc casc may bc, to tlt appropriate
Carccr C€ntre.

l
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FORrlr-xxxtx

lSee Rule 68 (7)l

Form EIR EmDloyn rt I Dfo rnration Rcaurnl

Yctriy RGIuE lo bc tubmincd to ti! Crrtcr Ccrtrr (R.gior8l) Ior ahc
Ycrr codcd....,....,......

The following information is rcquired to be submitted under thc Codc on
Social S€curity (Chaptcr Xlll - Employmort Information and Monitoring) 2020.

t€ L> +

Name and Addrcss ofthe Employcr

Wtrclhcr - Head OlIce

Braruh Office

Typc of Etablishnrcnl

( PuUic /Private Scctor)

Natrrc of busirEss/hincipal aclivity

EttlblilLnrEt Rcgistntion No uodcr
thc Codc

l. (a) EMPLOYMENT

Total rumbcr of aanry*er ol .stoblishnenl ircluding u,orking
proFleton/ptcn//@n,inge plid atd coiractual r,rcrken, out-sotnced
workcn cxcluding prt-tinE workcr3 and appr€nticls. (Thc figur€s should
inchdc cvoy pcrson rrfiose wage or salary i, paid/.

On the lsst vrorkhg day
ofthc previous Ycar

MEN

WOMEN

Othcr

( TrarcSpnder)

TOTAL :

PWD
(p€rsorB with
disabililies)
out of above
total
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Calcgory On the last wnkirS day of thc
Ycar udcr rcport



EIR-cortioucd

tAs pcr provisions of Code on Social Scflrity, 2020 (Chryter XIII) and
Rubs madc thcrcundcr,

3. MANPO\YER SHORTAGES:

VscarEiB/pogs remairrd unlilled becarse of stlort8gc ofsuitablc applicanas

(Plcase lis any otlrcc occlpations also for ir/hich this establishmcd hEd Eny
difhculty in obtaining sritablc pplicans rccantly.)

4. Egimltcd Manpouu Rcquironcnt by Occupational Classilicdion during
thc rrr<t calcnds year (Pleasc give below thc number of cmployccs in
each occupdion separdely)

vrr +

Nlmbcr of vtclnciclr occurrcd tnd rcportcd to Ctrrcr Ccatrt
duriDg thc y.rr 8Dd thc Dumb.r orv!crrcict fillcd

2

dnriDg thc y.rr
Occurred Reported Filled

Career

Centse

(Rceonal)

Career

Ccntsc

(Coral)

Sourcc (Career

Cente/trlCS
Portal,Covt.
Rrcruiting

AgencieVPrivatc
Placement

Orgrnisatbns,/other

I 2 l 4 5

Namc ofthc
ccl?atian or
dcsigndion of

the po*

Nurnber ofunfilled vacanc ieJpcsts

Skil Yquali ficatioru
(edEationa.l /technical/
o(pericocc) prgscribcd

tisscntial Desirable

I 2 J 4

Occuprtion Numbcr ofcmy'oyro

Plcase grve as far as possiblc approximat! numbcr of
vacstcics in cach occrpation you arc liktly to fill during
UE llxt financial yrar due to r€tircment/ cxpaEion or
rc-uganisation.

t06

\j
&



Description ilf.D Women OtLcrt
(transgede0

Tot.l PWD
(persoos

with
disabilities)
out oftotal

I 2 l I 6

'Iotal

a

t In thc column (description) -Use exrct tcrms srrch as ErBinEr (Mcchanical),
Assisant Dirt*tur (M€laUurgig); Rescarch Ofiiccr (Fromml$r; Supcrvisor

lJsf 
lonrl8), lnryector (SEnrrsry), SrTerinterde'lr (Otrce), Mo*gEr

(Salca), Mmager (Accounts), Exccutive (Muketirg), Dsra EIty
Opcratr............. . ,..... . . .so oil

SigrBturc, NarE & Dcsignalion of Authabcd Signatory
ofcstablishrncr cmplolrr with scal & daE

To

Thc Carccr Cantrc,
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5

Notc :-
l. This retum is to be rcrdercd to th€ Carccr Ccntre (Regionsl) within 30

days aftcr thc cnd of thc firuncbl yar corcqrrd by cstablishncrrs/
ernployers vidc their obligaton un&r tbr Codc on Social Sccrity, 2020
(Oqrta Xll!-Errpluynrnl lrrfurruliuo uod Mr:r toring).

2. Thc rmin prrposc in obtaining thc hformation tom cmployers is o
know-
(i) the vamcieVemploymed opportnities amilablc;

(ii) typ€ ofpcrsonnel uiho arc in shorl supply ; ad
(ii| fifilc job opportudties br providing rcc€tional guidsrcc !o th€

jobscctcn and comccting tlEn wilh thc emplryers This is hclpfrrl
in ascrtaining thc *ill nccds also. Employers too will bc ablc to
call on t}l Career Cantrts for Bcflir€ suitabb candidarcs as pcr thcir'qui*'"*!/ L'- 7


